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the Houses on the Bill to provide for the ! be pleased to announce the time when the

prevention of water pollution and the
maintaining or restoring of wholesomeness
of water, for tle establishment, with a view
to carrying owut the purposes aforesaid,
of Prevention »f Water Pollution Boards,
for conferring on such Boards functions
relating thereto and for matters connected
therewith, maide in the motion adopted
by Rajya Sabla at its sitting held on the
18th  August, 1970 and communicated to
this House on the 19th August, 1970 and
do resolve thut the following twenty-four
members of I ok Sabha be nominated to
serve on the sa.d Joint Committee. namely:

(1) Shri Ylaganti Ankineedu
(2) Shri Ram Singh Ayarwal
(3) Shri N.T. Das

(4) Shri Gangacharan Dixit
(5) Shrin'ati Canga Devi

(6) Shri Tukaram Hurji Gavit
(7) Shnt Y. Gadilingana Goud
(8) Shri Samar Guha

(9) Kuvri Kamla Kumari
(10) Shri G.Y. Krishnan

(11) Hazi Lutfal Haque

{12) Shri Yamuna Piasad Mandal
(13) Shr1 Diuleshwar Meena
(14) Shri Mohan Swarup

(15) Shri B.S. Murthy

(16) Shri Kedar Paswan

(17) Shri Ram Charan

(18) Shritaati Tara Sapre

(19) Shri Ramavatar Shastri
(20) Shri T.M, Sheth

(21) Shri Satya Narain Singh
(22) Shri P. Sivasankaran

(23) Shri Ramachandra Ulaka
(24) Shri Tanneti Viswanatham.”

THE CONSTITUTION (TWENTY-
FOURTH AMENDMENT) BILL, 1970
—Contd.

MR. CH/ IRMAN : Mr. V.B. Raju.

THE LEADER OF THE OPPOSI-
TION (SHRI1 S.N. MISHRA) : Would you

voting will take place?

MR. CHAIRMAN
mention it.

: Later on 1 will
I will expect that the Prime
Minister will give the reply at 3 O’clock
and thereafier voting will take place.
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SHRI ARJUN ARORA (Uttar Pradesh):
I hope no astrologers have been consulted
about the time of the voting.

MR. CHAIRMAN : If at all, they
would have consulted them through you.

= fom aRi A § a7 fAesw 2 T
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i TEATTRN (ITC GRW) : AAE

SHRI PITAMBER DAS (Uttar
Pradesh) : I would like to submit this.
Mr. Arjun Arora thinks that no astrologers
have been consulted, but | yesterday we
had decided that the voting will take
place in the forenoon of today. 1 am
afraid it is only because some astrologers
have been consulted that the voting time
has been changed.

SHRI BHUPESH GUPTA (West
Bengal) : 1 have consulted palmists and
the palmists say we should make second
speeches, all of us.

Ht T . AW gATT 0F feEA
w2 ST & F s o qwy Fr oFE & 8 At
o F GHA FT EY AR K UM ET UF TS
Ft vaR {Ewar WY 2R STHWITAST 7 &
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SHRI V. B. RAJU (Andhra Pradesh):
Mr. Chairman, Sir, I rise to supporl
the Bill.

MR. CHAIRMAN : I am giving not
more than seven to eight minutes per
Member, and Members, belonging to the
parties, whose time 1s finished, will get
still less time if they want to speak.

s} QAATCTAT : = qref &1 fEAar amw
27
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SHRI V. B. RAJU : Sir, if your time
Iimit is to be respected, let there not be
interruptions and points of order. |

MR. CHAIRMAN : There should be no!
interruptions ; that is my request,

SHR1 V. B. RAJU: Sir, L am representing i
myself at the moment in this House. I am }
only one  There are many like this on this |

[
[

last bench who cannot catch your eyes
many a ume, We are very grateful to you
that you have chosen us also to participate
in this debate.

\
i
Sir, I was very closcly and attentively ;
trying to  follow and understand the ,
speech of the Leader of the Opposition \
here and there. 1 have an open mind i
because 1 have no ideological commitment |
at the moment when [ am speaking on this \'
Bl But I find, when a very harmiSss, ‘

| They
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simple Bill has come
the

straightfornard and
before both  Houses of Parliament,
Leaders of the Opposition, particularly the
Leaders of Congress (O). Swatantia and
Jan Sangh, wanted to take a political advan-
tage out obit. Let me very plainly and in
detail place before House what
this Bill contains. We were talking about
the privy purses as though unilaterally we
are abolishing the privy purses. Sir, I am
not a lawyer but 1 have got some experience
of administration. 1 tried to read. re-tead,
and consult experts. 1t is repealing firstly
Article 291. What does that Article
contain? Can  anybody corrcet me by
saying, or assuring me that repealing Article
291 is abolishing privy purses? It is not the
case, Sir. Let it be re-read. It 15 taking
out a privilege. What that Article has
said is this. The amount agreed to by a
covenant or agrecment or contract, what-

this

ever it is, is chargeable on the Consoli-
dated Fund of India. but not votable. The
salaries of the Judges are charged rtems.
but the salary of the Prime Minister. .. . not
the Secretariat....and the Members of the
Houses are not votable. Protection is
given in that article that the amounts
promised through a contract or a covenant
will be charged items and Parliament is
denied the right of voting on it. 1t does
not refer to the validity or invalidity of any
agreement or covenant.

The second point is that it is non-taxable,

giving relief in respect of taxation. These
| two privileges are being taken out. Will
the Opposition Leaders say that these

privileges shall not be taken away? In fact,
I am appealing to the Princes that through
this Bill they are being eclevated, they are
being brought into the fold of commonality.
are being brought into the mains-
tream of national policy. In fact, what was
given twenty-three years ago was a political
gratification or compensation or whatever
it is, with the best of intentions that they
would adiust themselves to the changing
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A pert«d of twenty-three vears has !
Privy purses abolition

times.
been given to them.
as a schems, has vet to come before the
House. That s what Usay. If I am wrong.
I should be corrected
who has opposed this Bill, has spoken
in terms of abclition of privy purses. In a
way, there are 560 or 500, whatever be the
pumber, covennts or instruments of acccs- J
Whether they are going to be abro-
null and void, through
action, the

Every Meniber,

sion.
gated and ma le
any law or b any executive
scheme is not t efore us. When the scheme.
is not before us, when the Government
hasnot come acfore us for the abolition
of privy purs.s. any reference made or
talking about covenants and agreements,
is not relevan' to the present situation.
Let us confine ourselves to the Bidl  This
Bill is only to rake away the privileges and
1 would like tl e Leader of the Opposition
to contradict (1us?

SHRI S. N MISHRA : What ?

|
I
|

. RAJU : What 1 the Bilf

SHRI V. TI' \
then ? ‘
SHRI S. M MISHRA : The Bill con-

tains  nothing it 1s irrelevent.
SHRI V. 4. RAJU : [ am glad thc{
argument fall They have been making‘\

accusations a ,ainst the Prime Minister,
I do not like t« take names. [ do not want
to make any p: rsonal attack but the leaders
have been maiing such allegations against
the Prime Miaister that she 1s protecting
the Princes, ttat she is actually surviving
on the suppoit of the Princes, otherwise
she would h.ve never come before the
House for tle abolition of privy purses.
(Time bzll rin ws.) Sir, [ am only appealing
to you to give me two or threz minutes.

MR. CHAIRMAN : No, please.

SHRI V. . RAJU : When the Prime |
Min s er does + omething, then they find fault .

.
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with her. When the Prime Minister does
not do anything, then also they find fault
with her. Actually they have been screaming
from house tops that they are socialists
and the Prime Minister is having reactionaries
in her party. They say that the real socialists
have come out of the Congress. In 1954,
in the month of December, Parliament,
under the leadership of Prime Minister
Nehru, passed a Resolunion for a socialistic
pattern of society. When they have actually
given thewrr  concurrence to i, i my
view tus Bdl s a humble begmniag. It 1s
not even of a socialist character. It is a
very humble beginning. ...

AN HON. MEMBER : They will give
Teleganna. ’

SHRI V. B. RAJU Let them not
attiibute motives to me. It is not a question
ol Telengana or no Telengana.

SHRI LOKANATH MISRA (Orissa) :
You are in favour of Telengana.

SHRI V. B. RAJU : We are in the
seventtes. 1 would appeal to the Members
who are  opposing
this Bill, in what direction hu-
man:ty 1s moving in these technological

to see

times.

SHRI LOKANATH MISRA You

are the only Member representing your

party.
(Time bell rings)
SHRI V. B. RAJU : Si1, just....

MR. CHAIRMAN No, Mr. Raju,
please sit down.

SHRI V. B. RAJU : Last point,

MR, CHAIRMAN : No, please sit

down. L

SHRI AKBAR ALl KHAN (Andhra
Pradesh) : He is concluding.

SHRI LOKANATH MISRA : Hc is
the only Mecmbzr representing his party.
Hc cannot be allowed....
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SHRI V. B. RAJU : Only one point. |
Last point. In 1947 when the country !
bacame free with the lapse of paramountcy,

the States were allowed to be frec.

(Interraption)

MR. CHAIRMAN : You
down.

please sit

SHRI AWADHESHWAR PRASAD
SINHA (Bihar) The difficulty 1s that
noble aund good people do not get justice
at your hands.

SHRI AKBAR ALI KHAN : Let him
finish his point.
MR. CHAIRMAN : All right. You

finish your point.

SHRI V. B. RAJU : 1donot want to
take the.time of tixe Hous2 unnecessarily.

MR. CHAIRMAN : Please wind up.
You have taken more than ten minutes.

SHRI LOKANATH MISRA Sir,
it is exteremely urfuir. One member party
cannot be allowed fifteen minutes.

MR. CHAIRMAN : Mr. Sur.

SHRI BHUPESH GUPTA : You have
only shown your contempt for an indepen-
dent Member., We have far greater respect
towards them.

not given extra time with so many Mem-
bers.
MR. CHAIRMAN : Mr. M. M. Sur.

SHRI M.M. SUR (West Bengal) : Mr.
Chairman, the msutitution of princeship
is in course of abolition, which has.been in
existence for the last two centuries. With the
French Revolution and the American
War of Independence, Kingships were in
course of being abolished. At that time
the king had great powers. His word
was law. But that was inconsistent with
the order of society. People would not '

SHRI LOKANATH MISRA : We are
|
[
\'
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tolerate that. In India we also find that
when the British came, the native States
that we had here were quarrelling among
themselves. One was grabbing the portion
of the other State, looting the treasuries,
and so on, But they came into treatics
when the British came. Their armies were
liquidated, and there was a British Resident
in every State, But still they had enough
powers. They did a lot of mischief
{o their citizens. So, when independence
came, it was left to the genius of Sardar
Patel to liquidate these States and to bring
the people living in the States to the same
status as people living n any other part
of India, But in order to do that the Princes
obtained certain privileges and also privy
That had to be done in order to
peacefully. But 22 years
therefore in

purses.
bring it about
have elapsed since then, and
the present order of society those privileges
cannot remain because all are equal and
everybody has got the same right. So the
new Bill that has come up I {ully support,
and the privileges should go.

As regards the privy purses, the Govern-
ment has taken up the question of settting
with them how much the bigger Princes,
who were getting a larger share, and the
others should retain. And if they are
doing any public service with thewr funds,
if they are maintaining certain institutions
which are good for the society, the Govern-
ment should take care that these institutions
should remain and their privy purses are
curtailed to an extent that they can live
like honest citizens.

But, Sir, what [ do not like is why this
arrangement should be scttled outside

the court. Why are we so afraid of the
Supreme Court Judges? The Supreme
Court Judges are specially qualified to do
justice to everybody. They are also citizens
of this country. They have the same
ideas and aspirations as we have. They
know what is good for the country. Then

why should we not entrust to them special
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powers to settle the question of privy |
purses? Periaps we think that going to \
court for secttlement is a time-consuming ‘
process. And, therefore, it could be

settled with the Princes. But then this '
can be settlcd within six months if we are ‘\
serious to co that. But this question of \‘
not having enough faith in the Judges“
of the Suprame Court 1s something which
is fundamen ally against the Constitution.

Sir, we | ke the rule of law to remain.
We like jus ice everywhere. Therefore, we
should entrist these specially qualified
men to do ustice to everybody, not only
to us, not orly to the society, but even to the
Princes, to every one so that the rule of law

prevails  b:cause we have adopted the |
motto “‘Sat ameva Jayate™, 1t is only |
truth that »revails. This 1s the greatest

times, from the Mahabharata and the
Ramayana t mes. They also say the same
thing, “Saiyameva Jayate”.'ln fact, this
tecaching is based on our culture. Nothing
but Dharma wins, Yate Dharma Tarto
Jayah. Therefore, we must not lose faith
in these tvo great principles which are
based on And we should
entrust the dispensation of justice to the
Supreme Court so that there is juslice
everywhere, so that socialism which is the
asprration «f everybody in this country
is establishe | through justice and fair- play.

|
teaching tha. we have taken from the vedic |
\
\

our - culture.

SHRI K. S. MALLE GOWDA
(Mysore) Sir, I nse to remind this
House that the “Indian Parliament with

representatnes  of 540 mullion people, is
the greatest democratic institution in the
world today, and, it is the pulsating heart
of a great nation with a great tradition,
culture and a rich heritage. It is a great
temple of jastice to the Indian people.
Our speechcs and acts here miust not onlv

[5 SEPT. 1970}

" approved the

be sincere ar d hones:, but also be tempered
with justice and mercy. and bring the least
harm even *oa small <ection of the |
people.
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Sir, 1t 15 a part of history that India
attamned freedom 23 years ago, and that
native States were spread over a good part
of India barely twentytwo .years ago.
Twentythree years in the life of a nation
is but a short span of time. It is a part of
history that the iron man of India, Sardar
Valtabhabhai Patel, brought about the
accesston of the native States to the Indian
Union so peacefully and without bitterness
on either side. Indeed, that was non-
violznce exemplified and diplomacy unmat-
ched. That was done so magnificiently
m a truly Gandhian way through consent
and covenants. It had the consent and
approval of Panditji, the prince charmimng
of the nation, the great father of our Prime
Minister. The Constituent Assembly also
settlement made with the
not agree with the Prime
Mimster that the time has come for a great
nation like India which has brought forth
on the national scene a galaxy of great
men and great teachers and Yogis like
the Buddha, the Sankaracharya, Swamu
Vivekananda, Mahatma Gandhi, Pandit
Nehru, Rajendra Prasad, Sardar Patel
and others, to end the nation’s covenants
and pledges 1n so short a time as 21 years.
It is an 1rony of fate that the daughter is
made to undo what the great father did
by the compulsion of her so-called friends,
of whom she should say now “God save
me from my friends.” It is the saddest part
of the destiny of our country and a big
buffet of fate that there was a split 1n our
great national organisation, the Congress
Organisation. We may agree that due to
the great split, there are so many upheavals
on the national scene to-day. The ending
of the covenants with the Princes 1s one

Princes. 1 do

such upheaval which may undermune the
faith of our people 1 the
a few days back the

leaders. Only

Prime Minister is
reported to have told that the question of
abolition of the privy purses was a human

problem and she wanted to have a dialogue
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with the Princes. We were very happy

to know about this. She could very well
have held discussions with the Princes and
could easily have achieved resounding
dipiematic success as Sardary did, in bring-
ing about the desired change with the cons-
sent of the Princes before the next winter
session
date. To-day there are
reasons for the Princes to come to
with the all powerful Prime Minister than
at the ume of integration when they had
all the power behind them to reject the
proposal of Sardarji.

terms

I come from the State of Mysore whose
Rulers wete progressive and who held
Gandhiji and NWehruyi 1 high esteem. In

Nandi Hills, rear Bangalore, there 15 a | -
| @ new political

"

little  cottage named “Gandhi Nilaya’
where Gandhiji stayed for a few days as a
State guest in pre-Independence days. Even
to-day the Maﬁaraja 1s greatly respected by
the people of old Mysore area. [ know
also that the prnvy purse of the Princes
is utilised to suppott not only therr small
families but also the families of thousands
humble palace employees.
make a

of poor and
1 request the Prime Minister to
special provision to give employment to the
thousands of employees who would be
displaced as a result of the present measure,
necessitating austerity on the part of the
Princes. '

Let me add that [ have high regard for
the courageous Prime Minster, the lone

daughter of a gerat son of India, the King ¢

of democrates of this country. 1 appeal to
the Prime Minister of this great country
to be compassionate and gracious and
hold discussions with the Princes, not from
a position of strength, but from the seat
of judgement and humility, and bring
about ¢he changes contemplated by consent

[RAJYA SABHA]

. (Nominated)

of Parliament, not too distant a |
more compelling -

z
|
|
/
|

l
|
|
|
|
|

House passes the amendment or rejects it. -

That honourable course this august House,
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by and large. would support, and the nation

and the world would acclaim. Thank

MYoul,

PROF. RASHEEDUDDIN KHAN

Mr. Chairman, Sir, while
[ stand to support the Constitution (Twenty-
fourth) Amendment Bill, { would like to
pay a tribute to the tremendous courage
and political wisdom of the Congress Party
in taking a step 1 the direction of fuller
and deeper realisation of the content of
functioning democracy this  ancient
land. Lel us keep in our mind the histori-
cal context and the social cthos of our
own time, This amendment Bill is part
of a steady and ever-expanding constitu-
tional and political movement for the stabih-
zation of an cgalitarian polity and indeed
culture of India. I hope
it is, however, only one of the first steps
towards the much more fundamental reforms
that are needed in order to give substance

n

i to the slogan of socialism. Even as we are

striking by law and 1n a peaceful and civilized
manner at the obsolete remnants of a feudal
hierarchy and feudal privileges—almost,
to quote Prof. Uma Shaankar Joshi, by
fighting a fourth battle of Panipat in the
portals  of this Parliament, I hope we will
also have the wisdom and vision to fight
other more important battlgs for eradicating
inequittes and crippling disabilities of our
teemung mllions.

We ought to be mformed, Sir. n all
this .endeavour of legislation, by the spirit
of the Constitution enshrined firstly in the
Preamble and more specifically in Parts HY
and VI. The Preamble speaks of two funda-
mental, cardinal concepts. It speaks of the
concept of justice, social, economic and
political. 1t speaks of equality, particularly
of status and of opportunity. This ought to
be the framework of our action, the deter-

m a truly Gandhian way. whether this august minants of our legislation.

What is the genesis of this problem?
The genesis of the covenants and agree-
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ments arrived ¢t begins in the lapse of the

otherwise mirchievous  Brutish doctrine |
of paramountcy. The doctrine of para-

mountey itself was an ambiguous doctrine.
When the re reating imperial power was
Jeaving India, an explicit announcement
was made in the Indian Independence Act
of 1947 regarding the political fortune or the
provinces of Hritish India, but the fate
of the 500 and odd states was left in am-
biguity by reco irse o the concept of para-
mountcy. The concept of paramountcy, I
submit, was o the most
constructions 1 the entire corpus of British
Constitutional Law. Paramountcy was
paramount wa' the reply of Lord Reading
in a famous coitroversy with the Nizam of
Hyderabad. It is reminiscent of the biblical
inyjunction. whe 1 Lord God says. “] am that
I am”. But he moot point does
the lapse of |aramountcy tantamount to
resurrection of fictional sovereignty or does
the lapse of paramountcy tantamount 1
to almost development of a }
position in tern s of the personalities of the |
princely states analogous to the concept |
of no-man’s lind? It was argued 1n the

other House th: t the lapse of paramountcy

resulted in the authentication of the soverei- |

muschievous

18 @

the

|
|
gnty of the pr.ncely state, and therefore, !
vh:n the Dominion of India entered into !
agreements and contracts, it was entering 1
into agreements ind contracts with sovereign I
personalities. Therefore, it was suggestedi
that it was a q: estion of international law. '
For purposcs of debate I would submit \
that even if it is a question of international |
law, the famous doctrine of rebus sicl
stantibus can b: and should be invoked. |
According to this famous doctrine when :
circumustances « hange and become materially |
different, wher, substantive modifications |
have taken place in the entire environment,
then the agretments, treaties and sanads
also become ijloperative. But the hard
fact is that the question of Privy Purses
is a question ol municipal law. Therefore,
Article 291, Article 362, Article 363 and

[5 SEPT. 1970]
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Article 366 ought to be governed within
the nterpretation of Article 13.  Article
13 1s very clear when 1t says that all laws
which are repugnant to the spirit and
letter of the fundamental rights are, to
that extent, null and void. [ would sub-
mit that even when an agreement was
arnived at and even when the compronuse
article were included 1n the constitutional
law, 1t was more a political concession
rather than a legal agreement. Further
the point 1s twenty three years of time
is a reasonably long span of time when
these ¢tommitments were honoured. Par-
ticulafly if we keep in mind the vast changes
which are taking place in the world, par-
ticularly the vast changes which arc taking
place in the under-developed countries of
the world, and indeed in our country itself
these  twenty-three years of this century
appeat almost equal to a hundred years

of the 17th or the 18th century.

The basic challenges facing India are

I the challenges of laying down firmly the

foundations of an egalitarian democracy.
I am surprised why on this i1ssue a national
consensus is not formed already. As
a matter of fact, of the eight all-India

I parties recogmsed by ths Electton Com-

mission, six parties in their official mani-
festoes have promised to the people at
the time of the fourth general elections that
among the things which they would do is
the abolition of Privy Purses Should we,

- therefore, say that due to political tactics

the same parties which have committed
themselves to the people for the abolition
of the Privy Purses are todesy not supporting

, the move?

It is time that abolition of Privy Purses
would result in hardship to the Princes.
But speaking of hardships, what about the
paupers? It should hardly lie in the
mouth of the clected representatives of the

| people to support causes of the few at the

expense of the many. They are the re-
presentatives of the people who are hungry,
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[Prof. Rasheeduddin Khan.]
the people who are illiterate, the people
who for hundreds of years have suffered
all types of hardships and unimaginable
misery. But when it comes to the ques-
tion of a certain small and affluent section
of the people, these gentlemen, these re-
presentatives start speaking eloquently. It
is strange. What about the promises
made to the people at large? What about
honouring those basic promises? What
about the inarticulate agreement to bring
welfare to the common-man? What about
our clear commitment that the people
are the ultimat: masters,‘whosc prosperity
is our duty? In this context all this talk
of hardship of the Princes appears comp-
letely 1rrelevant.

"I would submit that constitutional laws
and other laws are not abstract documents.
Constitutional law remaimns valid in so far
as it reflects the changing reality of society.
Whenever constitutional law is incapable
of reflecting the social reality outside in
its operation, it becomes obsolete.

In conclusion, T will say that what has
been done ultimately is to exalt the pro-
geny of the erstwhile feudal rulers to the
dignity of becoming equal citizens of the
Sovereign Democratic Republic of India.
This ought to be recognized as a point of
honour. This ought to be an occasion for
rejoicing as we have struck at the roots
of an obsolete principle and enabled the
otherwise enlightened and able successors
of the erstwhile and defunct Princes to
become fullfledged members of a func-
tioning parliamentary democracy. With
these words, Sir, I very much commend
the Amendment for the unanimous accept-
ance of the House.

SHRI BIPIN PAL DAS (Assam) : I
rise to extend my wholehcarted support
to this Bill. In fact, this Bill 1s too late.
But although belated, 1 congratulate the
Prime Munister and the Government for
coming forward with this Bill before this

[RAJYA SABHA]
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| House. 1 also congratulate the other parties
and individuals who supported this Bill in
the other House,

What has happened in the other House
| does only show that if the democratic forces,
( the progressive forces in this country can

come together they can bring about radical
! social and economic changes in this country
by means of this very parliamentary
institution. T hope this House also will
respond to the call of the times and do
what the other House has done.

This measure, as some Members have

said, is a very simple measure. It is not
going to solve the basic problems of
this country. Still T would like to say that
| this measure is a major and very significant
step in the right direction. But 1 must say
that this measure will lose all its social
significance if the Government later cn
comes forward with any proposal to pay
compensation. Compensation cannot be
paid under any concideration whatsoever.

Now, some people have said that this
proposal is all right. They support the
abolition of privy purses and privileges
of the Princes, but say that the manner in
which this has been brought forward 1s
not proper I wonld like to know what
other manner is there. Is this democratic
manner improper? Is it improper for the
Government to come to Parlianent, to
consult Parliament, to have the sanction
and approval of Parliament to take ' this
measure through ? 1If it is improper 1
do not know in a democracy what other
method can be a proper method. Those
people shout from the housetops “‘Save
democracy, save India.”” Today ! hear a
new slogan in placc of the slogan “‘Save
democracy, save India.” There is a new
slogan now—"Save the purses and save
the Grand Alliance”.

They have taken the name of Sardar
Patel. We have great regard for Sardar
Patel. He has done unique service to this
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country by integrating all the Princely
States into he Indian Union. But T would
like to ash onc question. Supposing any
Prince had lecided not to sign that agree-
ment, what would Sardar Patel have done?
I want to }now. Did he not give enough
demonstration of what he would have
done as was done in the case of Hyderabad?
Therefore, [ would submit that it is not that
the Princes had voluntarily agreed to sign
that agereem :nt. It was the circumstances
which compzlled them to sign it. Even if
Sardar Pate had not done anything, the

people woul i have takzn care of thz situa- -

tion. So thi Princes had no other choics

altogether.

Now, Sir. some Princes have said that

it i3 not so ruch a question of privy purses !

or privileges for them; it is a question of
. honour, it is a question of a thousand years
of history. 17 1t is not so much a question
of purses, why do they object to this Bill?
Let the purses go. Let the privileges go.
And 1f it is a question of honour, as my
friend, Prof Rasheeduddin, has said just

[5 SEPT. 1970]

. settled before that date.

now, 1t is a1 honourable position that we |

are giving tlem to-day through this Bull;
they will be elevated to the same position
as the commnon citizens of this country,
lo enjoy the same democratic rights which
the latter enioy. And thousend vears of
history? Weil, let this episode of history
2o back to he pages of history and let us
writz a new
With these words,
to the House.

history by passing this Bill.
1 commend this Bill

SHRI M. N KAUL {(Nomnated) : Mr.
Chairman, &ir, 1 have listened to this full
debate with great interest and instruction.
But [ feel tiat the issues that have been
raised he wi hin a narrow compass. T will
not go into the philosophical questions or
the ethical questions or the political implica-
tions. T will come straight to the concrete

issues that have been raised. By and large, |

the wisdom of the scttlements that were
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made with the Princes has not been question-
ed. And [ think it has also been conceded
that at that time the scales were loaded
by the British Government in favour of
the Princes. I was the Secretary of the
Constituent Assembly on the legislative
side at that time and had an opportunity
of watching at close quarters what was
happening and came to know some of the
behind-the-scene  activities at that time.
There were standstill agreements with the
princes and settlements involving acc_ssion
to India had to be made within a limited
period, otherwise on lapsing of paramounicy
they would have become independent
and that would have led to turmoil. One
day 1 asked Sardar Patel in regard to
Hyderabad, where the situation was getuing
very complicated, as to what will happen
when the standstill agreement was to come
to an end within a few months. He briefly
observed, as he always did, that it would
be settled before that date. And it was
The other settle-
ments were by agreement. But it is equally
true that these settlements were political
settlements and I knew that the Sardar
did not budge an inch on the question of
non-justiciability of these  settlements.
Article 363 should form part of the Consti-
tutton. That was his view, It was also
clear that nobody at that time thought that
these payments were of
course we thought that they would last
a long time ard nobody knew how long.
[ have a clear impression that it was never
thought that this would be in perpetuity.
That is my mmpression of those times
and I thought that T might share it with
the House.

in  perpetuity

If { sum up the debate, hardly anybody
in this House has said that the privy purses
and privileges should not go. What has
been said is that the manner of doing it
is wrong. Some have criticised the Consti-
tutional procedure that has been adopted
bv the Government. O:hers have said that
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[Shri M. N. Kaul.]

this change should bc brought about by :

agreement with the Princes. Now | ask
those friends : Were not the last three yecars
long enough a period to come to an agree-

ment? If the princes have failed to come to !

an agreement within that period, how long
is the Government to wait? Government

has already waited too long and [ think '

they could not wait any longer

SHRI LOKANATH MISRA
put one question?

Can |

MR. CHAIRMAN No interruption.

SHRI M. N. KAUL So far as the
question of compensation 1s concerned, the
Government have made it clear that no
question of compensation arises. The privi-
leges and the privy purses have to go, but
the Government, taking a considerate view
of the matter, has said that some transitional
arrangements will be made. We have no
concrete 1dea of thel transitional arrange-
nments. But they will be dealt with by Par-
lrament when the time comes.

Bar (o interference by the courts, that

1s, article 363, should remain.

There 15 objection to the manner. What

is this manner that 15 being talked about?
Now, let us see exactly what the Govern-
ment has done. Shri  Rajagopalachari
has stated that the Government 1s doing
away with collateral protection embodied
mn Constitution. Let us understand
clearly. It 15 a Bill which says that Articles
291, 362 and the definition of Ruler will
be omitted. Now, ...

the

SHRI SUNDAR SINGH
(Rajasthan) : Doecs 1t mean that you can
take away ...

MR. CHAIRMAN : No,
rupt.

SHRI M. N. KAUL
my thoughts. I cannot condense ten senten-

do not inter-

1 will complete

(€S In one.

[RAJYA SABHA]

BHANDARI |
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i Now, what is the implication of the
Article 2917 Its omission
, means that the privy purses are not charged
on the Consohdated Fund and secondly,
| they will nét be free of taxes. That is to
i
|
\

1 omission  of

| say, these two assurances were embodied
- in the Consutution. and were given a consti-
| tutional guarantec—a guarantee was given
in the Constitution that they will be free
, of taxes and they will be charged on the
" Consohdated Fund. Onussion of Article
291 means that that protection vanishes.
Now, so far as the privileges and the digni-
ties arc concerned, there was a direction
in Article 362 of the Constitution to the
Legislature and the Executive, thal is to say,
they should honour the comnutments that
had been made to the Princes under the
settlements with them. And then, a definition
had been provided of the word ‘Ruler’..
What s the net effect? The net cffect is
that what you may call the collateral protec-
tions have been done away with in the Bill.
Please be quite clear. When this Bill comes
into force on the t4th October 1970, what
happens is that these provisions do not
~ remain Before that the Government has
to takc actlion n the executive sphere to
“abolish™ the privy purses. The practical
I abolition of the privy purses will be by
Piesidential action that will be (aken, that
1s to say, cach individual Ruler, by a Presi-
. dential order, will cease to be a Ruler.
That will be the position according o my
reading—I do not know what the Govern-
ment will do. Now. on the passage of this
Bill. the Government is armed with parlia-
, mentary authornity. They can take executive
action cven without parhamentary action.
Here they first proposc m this Bill to onut
the collateral protectton and then before
the Act comes into force they can take
action 1n the executive sphere which must
. be taken 1n the executive sphere, because
that responsibihity is cast on the Pre-ident
on the advice of the Government of the
. day. That step, thercfore, is thal you have



29 Constitution
got to de-i:cognisz the Rulers and once
you de-reco nise the Rulers. the agreements
being with he Rulers. A, B, C, D and the
whole serie , not being the Rulers cannot
draw the privy purses and enjoy the Privi-

leges.

MR. CHAIRMAN Please wind up
now.

SHRI M N. KAUL : I have got one
minutc mo c.

MR CHAIRMAN : No, T have noted.

SHRI L OKANATH MISRA What
would you feel if we withdraw your pen-
sion?

MR, CHAIRMAN You have taken
9 minutes Be quick.

SHRI M N. KAUL : I will sum up

{5 SEPT, 1970]
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tion for the surrender by the rulers of all
therr ruling powers andralso for the disso-
tution of the States as separate units.”
Therefore, even if the guarantee given In

" the Constitution in regard to payment of

that the meaner that has been adopted by

the Govern nent is appropriate and there
are further steps to be taken regarding
the de-recot nition of the rulers and these
steps will he taken

12 Noon

s svw fo0 NEw (3 NEM)  OATAA, § . . 5 .
. RN AT, JAT ZAE 7 &re T weRTA A A
e #var AT 7 fo s e 3 faorf- | T )

F0 #7 fA @y ®on & =fgary § afoa goa
FEFHT FAT AT F A FA & fAU w7 A
q S faare 19w oy 721 £, 39 A7y ¥ fafaw
F1 T AT AT TAT AT Z, FART LT T A
FIA FT AT &7 WA E 1 EEIC WTAT #fA
77 712 7% 1969 1 &1 ueAg w=iare fFan
A1, 39§ W IV AR F7 AT wm R R
ARATZ | T THIFTE —

CH GTET A1 R F o WA ATAT AHTS

these purses be not enforcible 1n a Court
of Law, their abolition or repudiation would
amount to a breach of faith on the part
of the Goveinment of India and shake
confidence .of the people in Government
assurances solemenly given.™

T, FET A7 O OF T TR ° gw fam
99 UF GEATE FE BT T oo R e et
THH &t 7ATA fFAT wor o # I aww ¥ 97
frags 71 T z fF 39 g 7 atmam
q9qT T MEGT ZRT 0F  FAe fFar o G ey

CgE f2h Wm0 o afque a9 & 99 9

F ufq %wr & 39 TT T 9fT WA FT TIEw A
TTEAT FE7 &, &1 aZ A a5 79 5 a7 2 fr
=9 g 7 A1 fAvm o 3 wfd e AeT
HFAT T2 | WX A9 HT0GHEAT FT T THTE
P icED
TAPET 9F FAT NA FE KT AFAT AT qA-
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fF 3% fam ¥ afaaw & ofF £ wear 97
% 3% fa g Ew 9 A7 gy & wf7 w1 wrean
AZT E | AT A fvae A7 a7 F99 2| WEwET,
§ g A2 g fE oww A F a9y 8 ew oA
q AR R, T AW W ATV & I LT FIA

¥ AU FT 3T gEA AN UF IO AF §

“Whetcas payment of privy purses to

ex-rulers of the Indian States forms one of
the covenan.s or provisions of the mstru-
ments of rierger formallv entered into
between these rulers and the Governivent
of India anti is further guaranteed by the
Constitution  the National Executive of
the Bhartiva Kranti Dal 1s opposed
the abolitior of these purses. According

to Sardar tatel himself ‘“the privy purse |

settlements vvere 1n the nature of considera-

f SuqreTa F Ay, qfvsm F oo w1 faer
ST, HEAA ®1 AT | H FEAT A= 7 O gfn
F 3T A9 A G AWIE B AT T AT AT Fg
TS FT A A, F FITEN AATT £
WA IA IO A g7 FX & gyl g7 wefrga
A FFT Z 7 OWT T ZOT A g% FE ATHAT

AT FRTE SO oF oy AT oRw 2, (e

to .

a7y & 2, ek afa awr gad aw
# fomr a1gfAw A" zam #W 2 O ==
T A F 4% H faem & 9A 1% @R T
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[ v @ wza) .
HPET AT 78 AW gAY FE UAT AR
FL? AT FGT AT AUE & HIT AT AR
sgeeyT Fodl &, AfET 99 2w & oW 4, S
aw FT AT F SARTT F Aryy afew frar

[RAJYA SABHA]

YT gmfaw 3w & s=fA &7 #/i a9y ud )

™I -
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(Tire bell rings)
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! sider that there cannot be a better

, all.

" society.
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SHRI SRIMAN PRAFULLA GOSWAMI

| (Assam) : Mr. Chairman, Sir, I am very

happy to support this Bill.
disturbing our mind for a long time. It
took three long years. Three years ago
negotiations began and as somebody said
the negotiations went on and on.

This has been

I con-

and
greater grace than that shown by the Prime
Minister. Not only our Prime Minister,
but also the previous Home Minister, Mr.
Chavan, negotiated with the Princes. But
it is a matter of great regret that the princes
did not accept even the basic position that
privy purses and pnvileges should be
abolished. Even then our Prime Minister
was going on negotiating and negotiating.
There cannot be any more patience than this.
Now, coming to the point let me tell frankly
that we have no sympathy or respect for the
outmoded, feudalstic remains created by
British imperialism. The princes were
the protected feudal satellites of the British
mmperialists. When we have got indepen-
dence, when we have accepted democratic
socialism. these privileges and privy purses
are inconsistent and have no meaning at
1 can understand Rajas and Maharajas

. appearing in theatres and dramas in their

feudalistic dresses, but I cannot tolerate
these extraordinary privileges to continue
even today in such a changed order of
The Rajas and Maharajas exist

. because of these extraordinary privileges

even when there are no States. Even during
the days of British imperialism the native
States were not independent. They were
subservient. They were the satellites of the
British who not only interfered in their
internal affairs but controiled them Some
Rajas and Maharajas who did not like to
obey the British order had to pay heavily
for that, even some of them were executed.
The remaining Rajas and Maharajas were
all along subservient rizht from the days
of the East India Company to the last days
of the British. When the British impe-
rialism ended, we thought that all these
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[Shri Sriman Prafulla Goswami.]
Rajas and Maharajas would also be ended,
but somehow they remain. With all respect
to Sardar Patel, I must say when the
agreement was made, at that time many
of us were not happy. Some of us even
questioned about retaining the princes

with extraordinary privileges and privy |

purses. But we were told that in the course
of time these, can be changed. Some
parties and many people were againsi
such privileges from the time of agreement
cnd this issue we had to face in the elec-
tions. .

I welcome the abolition of these two
articles 291 and 362 of the Constitution
and this should be gracefully accepted.
Now, Sir, one point, when in such a long
time the Princes did not respond, or agreed
to the aboliton of their extra privileges,
I think there is no course left for any fur-
ther negotiation with them. I hope our
Prime Minister will no more negotiate
with them about the interim arrangement.
Whatever interim arrangement is to be
made should be placed before Parliament
and it should be decided by Parliament.
I must say that propaganda was going on
for the last one year by interested parues.
Even some of the “Syndicate Congressmen”
used to put questions to us which created
a suspicion that the Prime Minister would
not dare to bring forward the Bill for the
abolition of privy purses, because some of
the Princes were with her. She will demons-
trate today whether she loses her power
or not, she has brought the legislation with
the purpose to abolish the privy purses and
privileges of the Princes. She has come
forward with the Bill. It is for us to use
this occasion to fulfil the aspirations of the
people and to implement our decision in
the House. If we understand the meaning
of democratic socialism, to which we
are wedded and to which even our Parlia-
ment is committed, I do not think with many
others in this house that the Rajas and
Maharajas showed any spirit of sacrifice

[RAJYA SABHA]
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! when they signed the agreement, they gained

with privy purses that it was only for self-

‘so many extraordinary privileges along

|
{the logic behind the opposition by the
|
!

| intérest to maintain feudalistic privileges
‘ and huge privy purses. I can understand
i the Jan Sangh and the Swatantra Party
opposing it. Their philosophy is to oppose
such reforms which want to abolish any
form of feudalism but I cannot understand

Syndicate Congress. Even Mr. Morarji
Desai, when he was in the undivided Cong-
ress, not only agreed to the abolition of
privy purses and privileges but he ncgo-‘
tiated with the Princes to carry out the
policy. It is regrettable that when he is
out now, he wants to oppose the measure
to which he and others as Congressmen
were committed. Today circumstances
have changed very much, modern age can
not accept or support the feudalistic relics
to remain. The prnncely privileges are
incompatible with the democratic concept of
society. What is the guarantee about those
privy purses and privileges when they were
not incorporated in the fundamental rights?
If these are fundamental rights, then they
should have been incorporated in the Third
Chapter on Fundamental Rights of the
Constitution. Sardar Patel knew that
these were not going to remain for ever
and that, is why such extra privileges were
kept aside from the fundamental rights.
There can not be any claim that these
clauses would remain for ever and that
Parliament would never change them.
Sir. Parliament is supreme, it can amend
our Constitution. The two clauses about
which we are concerned can be abolished
by two-thirds majority according to the
Constitution. Too much leniency has been
shown by the Prime Minister for such a
long time in the negotiations with the
Princes. If the Princes had agreed to this
one year before, then probably the Princes

! Minister.

would have got praise from our Prime
She would have praised tho
Princes as Sardar Patel praised them. I
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do not have iny liking for the Princes but
I do not like to abuse the Princes. They
are decaying in the process of our social
transformatica. I have not read any books
about Prince: or Maharajas because I do
not care to 'ead the outmoded feudalistic
history and | do not relish all the stories
of their wvices and degradation. These
Maharajas ad Rajas may exist in plays
and dramas »ut they should not exist any
more in otr democratic societies. Let
them exist a ong with other cit:zens with
equal rights and privileges. What right,
legal or morul, the princes have to go on
getting privy purses, unearned money for
80 many y:ars? When there are no
independent States, Rajas are gomng about
in cars havin; special numbers with separate
Flag of thei: own and they have got all
other extrao-dinary privileges. They are
protected frcm common laws for citizens
with extraor linary rights and privileges.
Even now the so-called Rajas are exempted
from the Arms Act. There are more extra-
ordinary privileges. They need not pay
tax. Their properties and privy purses
are exempt irom taxes. They can not be
prosecuted vithout the permission of the
Union Govtrnment. So many other ex-
traordinary |rivileges exist for them. Can
we allow thuse strange customs of feuda-
lism to prevail in our Society ? No, we
can not.

So I whcleheartedly support this Bill.
Let the peonle see and judge whether we
are sincere i implementing our commit-
ment or nct. I consider that it is one
step toward- socialism, although this mea-
sure itself is not Socialism. People will

know in 1372 and remember how the
Syndicate ¢’ongress betrayed their own
commitment.

SHRI T. THENGALVAROYAN (Tamil
Nadu) : Mr. Chairman, T feel considerably
embarrassec to participate in the debate on
this Bill. !4y embarrassment is not due

V]
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to lack of conviction or commitment either
on my part or on the part of the party to
which I have the honour and the privilege
to belong. In fact, Sir, if I can just recall
to this august House, it was on the plat-
form of the Indian National Congress that
we decided about the ten tenets for the
political dynamism of the new Congress
work and appeal to the masses of our
country. In that great upheaval of poli-
tical dynamism on the part of the Cong-
ress, my great leader, Shri Kamaraj, and
the evangelical endeavour of my beloved
comrade, Mr. Mohan Dharia, were res-
ponsible for the adoption and the assimi-
lation of the ten tenets of the new programme
for the Congress. At that time, Mr. Chair-*
man, we knew and knew to our great dis-
tress and dismay that the Gods at Olympus,
nay the Goddesses at Olympus, were rather
cynical about the advisability of launching
upon this great programme. Therefore,
Mr. Chairman, I wish to submit with very
great respect and with equal force and
strength that we on this side do not lag
behind anybody in the matter of our adop-
tion of, and our dedication to, this grand
idea of the abolition of the privy purses.

We know, Mr. Chairman, of the great
change that has taken place in this country,
changes in our political outlook, changes
in our social values, changes in our econo-
mic direction and even changes in ethical
values, that it does not require even an
elementary school lesson about our keeping
abreast and attuned with the new changes
that are now taking place in this éountry.
But my regret, Mr. Chairman, is whether
at all this Bill serves that purpose. May
T have your leave and the indulgence of thig
House for a very few minutes if I just
examine what is the content and the com-
pass of this amendment Bill ?

This Amendment Bill, Mr. Chairman,
as you know very well, is an amendment
by way of repeal of the three articles of the
Constitution 1 would be very pleased,
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[Shri T. Chengalvaroyan.]
and it requires no unseasonable importunity
on my part when I say that this question
of the abolition of the privy purses is no-
where to be found in this Amendment Bill.

May I just take, with your leave, Mr.
Chairman, the first clause which repeals
article 291 ? Article 291 merely states
that the question of the amount payable
under the covenant or agreement entered
into with the Rulers would be only payable
out of the Consolidated Fund and would
be free of tax. 1 realise, Mr. Chairman,
in the great endeavour of the abolition of
the Privy purses, the repeal of article 291
becomes absolutely necessary. But if we
just examine the other article which is now
sought to be repealed, namely, article 362,
I must express my very profound dis-
appointment on the soundness of the legal
advice which the Government got in regard
to the removal of article 362. In fact,
Mr. Chairman, I am sure you will agree
with me when I say—and Mr. Kaul has
given some indication in his speech—that
the repeal of article 362 will become rather
unnecessary if we understand the consti-
tutional scope of article 362.
pectful submission. Mr. Chairman, it 1s
article 362 that gives constitutional com-
petency for Parliament to enact law in
regard to the privileges and rights even
with regard to the payment of Privy purses,
Perhaps, the Government must have been
rather nervous in regard to the expression
found in article 362 that due regard shall
be had to article 291.

You know, 'Mr. Chairman—and 1 have
read your brilliant argument 1n many
cases before the Supreme Court beginning
from the Parlakimidi case—the expression
“due regard” appearing in any statute
does not mean a binding force upon the
considerations and the provisions., If the
Government had got moral courage it could
bhave very well acted under the provistons
of article 362 itself in abolishing the privy
purses by an executive fiat, 1 do not know,

In my res-

[RAJYA SABHA]
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Mr. Chairman, why recourse should be
taken to this cumbersome process and to
this prolonged agony that a Constitution
Amendment Bill requires to go into this
question

Here, Mr. Chairman, Sir, I beg your
pardon and the indulgence of this House
if T were to state that there is something
political behind the whole Amendment
Bill. If there had been an honest convic-
tion about the abolition of the privy
purses, I should have expected with great
respect that our great Prime Minister
should have issued a fiat and it would run
right through the entire country and
we would have cried hallelujah to that
step.

Mr. Chairman, may I have just one
submission with regard to this ? Article
362 is now repealed. Now the question
that remains is Wwhether under the provi-
sions of article 363 the question of justi-
ciability is still maintarned. 1 am net
very much perturbed about the justiciabi-
lity of the action which proposes to abolish
the privy purses. One thing [ am not
able to reconcile. That i< the doctrine
of equality on the one hand and the non-
justiciability of the provisions in article
363.

My esteemed friend, Mr. Dharia, quoted
the preamble and said that we have dec-
lared equality among all citizens. 1 say
amen to that word, and to the speech of
my friend. Mr. Dharia. But may 1 net
plead with him and plead with this House
that the same doctrine of equality and the
same tenet of equality must be available
when you denigrate and degrade the
Princes 1o the ordinary level of a citizen ?

SHRI K CHANDRASEKHARAN
(Kerala) : Now, Sir, the real thing has
come out Up till now we never knew

where he had stood.

SHRI M. M. DHARIA (Maharashtra) :
Sir, the House should not forget that my
colleague is a very nice advocate.
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SHRIMATI YASHODA REDDY

(Andhra Pradesh) : So are you supposed
to be.

SHRI T. CHENGALVAROYAN :
Mr. Chairman my submission is this, that
the doctrine «f equality enshrined in our
Constitution 1wst not be denied by this
step.

MR. CHAIF MAN : You must finish now. |

SHRT T. CHENGALVAROYAN :
One word more and I have done. Mr.
Chairman, I must state very clearly and
categorically that we on this side of the
House do not oppose this Bill, but object
to this Bill, ani cur objection is based upon
the ground that the question of allowance,
the formula «f allowance and the scheme
of allowance ure not known to the Parlia-
ment. Iknov that they will come in a short
time.

MR. CHAIRMAN : You must wind up
BOW.

SHRI T. CHENGALVAROYAN : I
am concluding.  (Interruptionsy May 1
conclude, M: Chairman, by saying that
when reason is fatigued, argument is ex-
haysted, obdi racy may not persist.

et ey weEY (e wider) - wafa
X, W TAW RAT [T G ST AR G
fawr gt o= ¥ wega ey AT & & 99T s
sYeads 3 fav sega gd g1 (Interruption)
7 gwfa TR, s ¥ fregw s

o & ot & oo § awr T A o ey afi gt e am e g A 0T

¥ g A gear wpw fFOEY wmw
J® da ¥ ard anmy wafer 3 # s
THOT G a9 § v e AR owen
TEMN B ow AW ¥ R wfawoaw §
TRet wfgaT g S wod fa=T e a0 & g
A gf § A N a ag & fr & w2z g gt
z, Famdt s famey F77 SAr a1, wwieu
TTEAT & 66 Nt gy we Y www Y Serar
X T FTRN Y AR
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?
|
|

|
|
l
|
\

1970} (24th Amdt) Bill, 1970 42

*iY e . AT BT FL AT & gew F1{FT 0

vt fagmaat w@ad: & ag 2 AE
oy ff av fog A9 7AW T 97 v 2, gfr
#Y qrAraT W qEE ) $E A TR A
ged w1 g AamfA wgrm, wmwr fafry
& fr g 20 =ar 7 19 AT, WAAT H 0T e
¥ ot atet Ay &1 ST F4, F© ARA
TEH FATX THUS A AW 75 gL GRAT T
Y | A wA AU AT T & ¥ WA
7 g fady & 43 & fE & ayad
s O R v & 5 o AT F19

| % fou, fo2i9 a3 9% wea o9 73 el

|

i

|
|
|
x
1

F fam, =W = q& s AW & fom
a3 ar SYg wraw {22, mrs s T w0l e
U qfod &4 & 70 gu w3 FwEE ITEY
2 ar T8 @ gaRY f@ETET F 3 ar Ay
Tedt it F79 @ 2, fFAd TR 7t
YT A7 TE! ¥, WIaAT aaT AT 2, 39 3y
s+ (Interruptions) ¥ T FT
AT HT N amar vfEd | TH F oW arEd )
a1 & 73 o N & 1 Tedt g aa w6
3 5 ware faet & afam wrmE AEAr
AT AT BT FB AR F ATZ ITH! AWK T FAFA
SifaT fFar 1w 1 At wEET avee dem
fo uF F9F qET ATAT 97 ‘9FAsT 937 w4,
79 aq ¥ WY T A aF) S a9 7Y g
MY w1y Sy oft ) 39 afaw A # oam
H 791 T Fafea arfeg f&ar o o qurs
F far ®a® 7T T BT 39% fau g 79 &
TR 02 9/ FTAT 9er | q19T AT 9E

| ST & e 6 AT ARTT gur &g Avy

g8 g W, AT A1 Faar g€ swiaAmn @,
IS | AT AL A7 FHIY AL AV dav gd 2
T A I AYAHT F1 AZ199 Tg % T 7%aT,
WA IF AAHT Foofam @ gld gmy
IR OF FAT AAT ¥ {HAHT qUR FE FAn
o & w8t afed 37 o F f/F 97 =
&1 g gy 1, afesfy 1, IT-999I #r
afg=Ta 78, AAT 23, WO BT qgqT A &1 faw
%7 |
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[+t farrmely s qaEt]

gwmafa wgreg, W g & § € 78 s r
WX T g8 Fgy & fF o @ ¥ @
HET 97, §R 989 & gErd 2 FT & &gy
§ f& IR =4 afaq vaAT FY, AL BT AET
qv, 9g 3% o7 #IT 98 78 W1 wg § 5 el
q g5 AWM &F AW & wEedr ¥ A w-
AT A 96T 8 FT F U T T HER
g3e & FaTer #X fear 4, 3w & gavey a7 faw
oy, fwa & Ay § fF o Asw R & oW
@nr frar o1 @1 & ITR0 q4rE AT §, IHI
gard &Y £, afsa wra & wr off ¥w oy afe
feafy 9aF @A &, UF FE T AR A
T ZAT §, WA WY IT WTATH F1 8% 37,
T HIEAT F1 B X TA-AEAHT & qfea
TR F, AA-WFATH FT THA £ &, WA *7
afdfeafa 1 3@ FT F, 79w gy & g@v
w1 39 T ¥, I A1Ed 91 fF g 9uHq 78
" @ o e AT o T O ' T TR e,
M E A A AR AT A7 T A

[RAJYA SABHA]

fs & fadw @i gaEr frad <3, ST a8 |

AR fFr e @ w N gmanmT ¥ 3
W ag HY W, I 9T IO Fwdv g,
SA-TEAT FAET T FET 2, FA-WIEAT IHH
gfaEa &, @ g9 F@aHT TAFI | F G L

awrafa wEEw, 97 UF FEET AR AR L,
A o qH F ¥ KT &7 9 WA
foen, & gy T @t f o O wew § oot
woeq § afFa § Ty  fF Wi 3w § wner o
F] &1 FHY TET, AT T ARS F g F07 ¢ oA
oy e i o A s AR
51 29 W39 FT 76F T8 £, AT AR AIA
T WA &, 9gf F T91 7 9 quw fEy aw
&1 Bl T &, T I F T qAF AW TGS
fodY o FY AN wEH FHIR WTA F, WG
are &Y, TRIfaq &3 &1 &1 & o) o
T aey ¥ i 9 waml & 9% oF ey
ot @ fa¥ I "gAE afgd o

qurafa weRT, w2l a% & fdt @@ & a9
W Fgp Wi Namafi & | uF

J
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fagm & a3 & W AL AT 96T I
¥ 31 a%g & Ju7 a1 & A A AnieE W6 qrie
§ o7aT §, W A FE wErd &1 g ¥ R
€t a0F ¥ G ¥ 49T At @ @ 98 wfew
1% WIfEz § Arar & Afes qwy ama - -

st ey e F 1 ATEe SEA AT §

et fageat w99 fosr &, g
w0 S qiv Ay, A9 qg A fAAn o woA
@ w3, § q@ 71 @@ T Y, A@fFT W oA
<1 quy fafwdz 31

at, #rarafy 7gaT, a8 il w9 e E AR
f6x THouFoTo I1 HeFo a7 fifdezt &
wq & ot I @y & JAv S § SfET ag afew
% wifee ¥ 7€ g@r) gwmfa wgEw, aa
g1 W AR 9T By 9° & fag ad afes
FFHr o1 fawe wigsx foer § S99 a0 ®
FEAT # | § 77 @ FRAr 5 F w9 O 39w
grmFA i afFT F hmdm R oS g '
FRAES F &7 § IR 98 T F ofar §
aFEAl &1 §7 §, 9% glaardi &% w1 fradl
g &, T O ARAH T ¢, F& A AR
& aF e gfae &, s A 2 A
Fgt A g A SrEHl 7 foad i R A
faery O #=7 § W9 & 9% TS T@r AEL ;@
ITHT TG § 98 AT WFRS WA §, 98 a1 faw
TEATH TTE &, AT ITH a8 99 WG STEAT
F gl FAT AT § I IAH] FEITAT o £ A
I9F FUT THTY @R O A F7 AwHAL g,
TATT TET FT CEfafae e 39 FIX 9 71 <
gFaT 2, 99 7% fF Tegufa ¥ ar g1 f ge
TaTAYE § OUANT 7 F F a9 a% O ag;
AT HFAT 31 A oTA A F faww wiawe g
o f5 gewanT B W 81 Ag W gw @
@& # oz 7E Fgat F 7 G THHT GOUERT
g1 @1 ¥, wfew, wenfy wdeg, 5| & §
# wvdY 9 ardeEs 1 991 § @ A
§ gt %1 J9-WEAT A9F A9 AT HIAT
e FHHAT g1 AT AR 9 AT gETE AW
& 379 § wgm T § v e o aede
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& et & g e grgrar - (Time
bell rings).

aufy we 79, AW AT-AT gAY WK R
AT, ¥ a7 o< &9 7@

9 §HE  qafe Fifgaw qT AT g F
7 gReEe g9 @ gfeeg § A iR
oA &, 99 © A9 ag AT I5TE 7% ot i qear
&1 &1 wfgsr adt - afgn, =8 T7@a *

[5 SEPT. 1970]

0 Fesw &1 arq g, fF oF q7% I T &
HfaFTC g1 W AN aF I F ot wiwwre
g1, T a9 o3 91 &€7 a7 J9T A O F TR/
W & FFe A g8 gATdy a7 fedy 9@ ¥
oA & A0 T FE €, 99 36 9T ATgd X
foe A asr AR T A & fad s A A
waz fegr fr o AT fg@ W X wR oww
R wy Ay 74T A 1941 e § Fm ey
ferar war, =7 &t "fewfas tear w37 i 57 9%
& gt wlaT ) S99 W oy afd 9y
A &E1 H W g ¥ AL 47T AT IBTE S
o+ § THET qengaTE @ oy |

ﬁ@m“mmmgﬁﬁmﬁe%ﬁoﬁet
¥ AR UF Urag §3eg A Sors | o wgdl
£ B9 T & 9T W S| ®§Ed § A1 99 41T
afagi % 3§ @i A9 g g aw &
wifae oo gaiey A & 1 S ATEr € O et
3eTs 2 §, TR-TE A w &1 W Aty
qﬁaamw:zw%mmﬁﬁwwa’
# 7%y o3 foE AT eARd g oFAI 8
T W T 9 AT A TR b T S
A A B0 :ﬂ%ma%a‘mgm-wz.
iﬁimt%i,magﬁmaaért&%nl
s—-ﬁrmxﬁﬁmﬁﬁﬁfwﬁrﬁ,w%‘l
et o "l farwfasd € gow ¥ f&a
msraé‘rf%rn%uwmﬁm@#wﬁmw!
1 o W ard gy faon o W QT @ g
e ¥ o s A fewr 1 (Time bell
rings).

% ¥ ¥ 0% ard K FATAT AEAT F |

ot T g 9 ¥ T i ¥ g |
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¥ AgE ot T ITET OF AW HA— T
arge’ & AW & R—aga qf A agt
IR & o1 &7 fqar 91, 9+ q|@ W ag
aE & fad W@ 5 F vy geafa &1 @l
A aF ITH! AZEAT F4T 9% 8419 4@y fean
T | F W weT agea § faaed e

=Y Fwmefa | TF AT W HINq

simdt fagmaedt wadd® - § G owew
FL I E 1 1 {99 w9 Ty 99 ool & arg

- IR A A & G qraen 3 ¥ o Aw v

S ¥HT FAY 07 gAR 99 @ yanfan A
SHP AT wTfed, ATfF g9 Iv¢ Av ¥ 7 |

| FTY 9B TR qAE EAH AT 2T | 94 4T

amfmE & of@rd €t agem fw s 9

| 73 & e W O greRt

7 fawa wew 7R (7em 93w ) - A
Tty AgIET, WET OF ®@L #7 efqma ¥ &
I WL I E ST &9 F ATk @ fy=ne
TS AT TEATE |

HE 9 § 5 s oy S el §ogu
TIATaT § | g Saee for Ot e T 2
& AAear g, WUC HSRIT A9 AT A AV 2,

| &t 99 HIT 9% @ & H 3 ol F e
| T JAeg 7 gfaw ' F 3@ afgar

g1 & 7g o e g 5 o A, 1w
TqTEY g, W1. "% TEF 7 a9 gO g0 &, wen H
aY qrfeat & weprg & AT 99 F @i 9T SwEm
FAET Y G E &1 5AFT 9 AAG @I 5w
# fagrT W@ T g 3 AW A it A
OF gAT FI §, T AGF €T A I9W A I
frafy =1 Y@d g <1 Al fora®; q9dt & 346
¥ A TEAT 8, A% wqAT w1 " A2g A
OFT AT &, A9 AT F1 9% 36 gu, v aae
UF qCF F § AAAT § | HAHT TGHA R
i /90 ¥ o fEAm S 0, wR agr |/ e
A AR & e & 97, o) Awen age S99
w3 fatreme E 1 wrAw w95 fea @

|fa'ma1ﬁm|

WMo WYo QRe FFaAt (TICE)  faa1 970
T@r ?
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it for wo@ Famaw ¢ an, fear omEm
& oagr ) oW T e ouw Ao s
I ¥ A9 W b quaw 4, IfEA 9
TIA F AT " g HITEE @ &1 ALF AW
7 wHeA 2 Fe T FE i T8
&1 W WY FE OHACH AT A Q] F
a1 faer 2a1 =w1fgd, s TA%T 0% woAa &
fr weTeRT et S @, gisT Ew S S,
AT Y F2-a¢ afees 9a §, 99 Taa T L
& a ? wF mer  fF T aAw e
HFFAT 7 FG AT AH A7 H fF WL TF A0
21 fray faar AT &Y wrg F 19 A ;T #I
7 fared a8t &dT 51 W g F1 A Y §
it Haet T & &Y FTH ALY FeAAT | FATA
a7 % sfagr &1 ey A 2 9% o TeET
AN TG T 5 A FE, a7 Y
AT qFAT § W FAA TAAW F WAL O TH
A& T A F) ¥ o "9 Fal FY qHEAr
PRI AR TE ATE FTRT 9T AL B g

EA

¥ 3 qw #71 g f5 91 7w § oy afx
W7 AHHT AV 73 AT FT &7 AT § WKL AW
o TET ARTOATAT ¥ FAL A AW AL A
T & W qF 0T A5 HY GHA § [F 7 ITH(
AT 1 AW T Y ST AGTATR] B T
T W ZUX & qEE &7 gIAET g Al
TR A 30 9 oy & T I A AETqAH |
& HUT NG AT g TZA FY ATAT AL EAT 24

77T At dae a3y fraew & 5 oF adw g)
9 § F7 @A AR | &9 A9 fmed F fAu
AMT & | wETOOT WA & A FAS g AT qfar
TTEE & ST a0 & ITH AT TN BT F¥T
21 = % vifar Tag &, = o fag &
TR A T UF Fieor &, wkAn g, o
21, R &1 Ay aAa &7 A 7 arfw S g
ZAVIA § g T qE AL T A X W0 =9 g
e &Y fry & w7 faemsd |

[RAJYA SABHA]

|
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aga afga =T & AT [T SE BEAT FATAT AT
IH 37 qigw At § wwman g R 1972
FT A GAAT P F T S A% AT T
IS 9§ Fg1 d% 3% &1 N 3447 f9Ea F%
T g g ot % At TS aerasmt
F ST et o A a1 IEET AW ¥ 3
qg [ qrr 0 g A, AfFA AT M IH FAT A
AT &1 @ TF &1 AT ¥ ST waH 1 9ot AT
& 3u% ax ¥ 1976 ¥ it wHem i 1
T q & AT 6 97 A€ #7947 A7 A5

R Aamta weEm, 99 afga & ufr
FIT AR § AR ¥ A @ 7 w9 fqv ey
aaaat ¢ % afes sog o YEE & www g
# ot fa iy gfew &1 am Wil wanA
w6 9% F U gamr av1 99 qun fwE o
FIF FIT F) TAAT fEwmea A8 o Iy un A
78 % T wrat wure Wl A e S g
HIS 77 ST 34 T & T A& 37 q17 F1 7077
%1 7 s fagar g1 1€  @feT Taw A &
0 qF IH A 1 U ¢ 65 T g g Wy
q THY AT T OAFEAT FT @ FIT W FT
FigwaT & Arg {WEH g0 W ;T TR 2

T qE) & A § QT WOE) geaaE A E
o e R Fgt qv A a wa fem afe
¥ oawgar g % F99 39 & vw 1 q@d 20
IAESAT H wET AT FT9 HAT Ifa Agy 2
afes AwART F 9rq WOEr wOw AE I ¥
wrgeg § favim Far wifzd

SHRI. S. G. SARDESALI (Maharashtra) :
Mr. Chairman, Sir, I want to be brief and
in any case | will take less than five minutes.

As I was listening to the speeches of some
of my friends on the right vesterday, I was
wondering whe.iic. we are in the twenticth
century of in the sixteenth or the seven-
teenth century. The point which was
stressed most, as far as-I could make out,
was the question of the sanctity of cove-

arr & ard & ag o AT $T IWAT E | nanes and what they call, the democratic
B ST g A A & 9 F A F9EF T AL | process.
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I would like to remind them and I think ;
it 1s necessaty for us to remind ourselves,
because whenever the question of the
democratic proce-s 1s raised, most of us
have in mind what happened in Western
Europe. At a cortain stage of develop-
ment of the demorratic process in England,
King Charles I was beheaded; at a certain
stage of developnent of the democratic
process in Franc., Louis XVI had to be
beheaded; in Ru'sia, Nicholas had to be
beheaded; and, in America, the develop-
ment of the demo:ratic process started with
the rebellion avainst George III and
Washington nev'r gave him any privy
purse, if my knowledge of history is correct.
In Germany it ed to the panicky flight
of Kaiser Wilhelr i, 1n Ausiria it led to the wl
end of the last cion of the Holy Roman |
Empire. You talk of democracy, you
talk of history. Ate these not facts of |
history ? This s how democracy has i

|

\

grown all over tie world. T am speaking
with anger but ¢> that I may not be mis-
understood [ want to say that we do not ‘
want to do all these things in India and I ‘J
say 1t with all authority on behalf of my J
* Party. We do not want to do these things. !
We are striving to evolve a more peaceful {
process for changing the ancient and rotten |
aspects of our soctety. This is our effort l
but whether we succeed m peaceful transi- !
tion depends no on our 1deas not on what \
we want but on whether the forces of reac-
tion show any signs of change. If theyl
do not, what awaits India is a violent
revolution for 'vhich we will not be res- i
ponsible but th.se who oppose any change ‘
will be responsiole I do not want to say
more and I do hope the press tomorrow,
when they report my brief speech, will report
precisely what 1 have said. But as I said,
this is history. This is what has happened
all over the werld and 1 will only end by
one single sentence. The Princes in India
should be ‘&hankful that they are losing only ‘
their Purses and their privileges and not |
thetr heads,

Thank you. }

[S SEPT. 1970}
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e gsTa ARART g (9 )
AT 7EET, AT ST KA AT faar, ow
oo & sy s g | e § R R W
# ot g, 9 waw ¥ {5 3few 2w AW
¥, Tay JraT 7, 9% 50 afrwa 7er ¥, @
T A9 H | g7 ©T TIER FTEA AR
¥ H7 wfeamarg Tewafog #1 #R ¥ 9%
AT AL F, ATET A, A FHIR A1 AT A, AL
Iy e S AT G FRT FT O ATEAA
g% faat ar, 9nv 39 79 uF 9 Av, 9
R @ g o q Q) fag § 7z F9t g9
o g fF 1 W oAmy ZEr weR JiW ARy
A AT AR ZF G § A0 & | FH A
e um e, s e Y AT &, 3 @1
UFE-FHT F MU, F g7 QAT G &, WMSF T
FAT 99 § A 9g7 BIET NW g, 9% AEl
F 999 &, g0 A% fFAr fody o @A 3wy
&, FAYEA 3T e & o frEr o8 ¥ A
TRA &, wfaFT F AAT ATIT &, FEr FEIET
| 41d g | 39 T919 T Z(59 X a1 U
AT T T4 &, WIS TAT A g, ATy wfed gt
T R et ot gw S 2 ag T GAr T,
T TNT 97 97, W TZ TAT FAT BT F7
aifgn #ifE ow o T o, FOU A ST
T g W A TS A | 9T Fur { g9
ot Zaar oY A, & AT T A 4 ¥ A e
# T ALY, Sl €F ar # ) AT AT ¥ FE
AEdl 7 6w W fodr o€ A @ A E Q@
9F oy ATt ger @ @ 99 fou oA
frdt #1 % 7 TB I T & | G B
F TOHIfAF FAAAC T TAHT ¥ ITHRT TF
o | I AT 927 AT A B AT, Uy
T e Z, AfeA S owEarn, S faee, st
g g wtfen o @y ST eIl § A
't | gRfag fF AT s & daT 2 fR o
AR AT AT ST ;T G JH AR
drrt ¥ fr ag gk 93 Wi }, 79 9 Bl
9% £ B a2 F A1 I EWe ST
i foray 2 9T 1 A afew w2ew Aoy A4S
AR AT 3 6 3T wgn weatfer oY gw 9a
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[ty qeqra AT AgAT]
a&l WA @ g | S A & faw 9
A A T G WA ¥ W W gHIL a1
T @I FT NI g 4 S o6 [ AT F I,
FEFYWA AT AT A 471, OF a79 , W { A9
FgAT qEAT g T aeta & gad e W
7 forar 9% @S9 IR0 ENEl T AT 9EAT
g R Fw E A A afsm FT 9w
feam & ae a8 FH IAAT a7 arag + &
qAT et § fF Ao Ao R WHMII W,
N OTWME Y WM Y, W Egw fFEr R
W F 9 g} @Y & 981 arar g
& omwr feamm 3 @ & 7 WA
FfF 2z T 9% W F TR TIF
ag I FAX § | O q€ KA & a1 qg A
FR g s aE g R AN @ F Ay §
Zard oE Aif 3 AT a8 FEE AR g FOF
=% AT &, @ Ay Awd & {5 i oF qema
g1 gy, afew saff § AW goTa @9eT
2 f 399! TR [T (Y AT 7 gAN
A faeier 2 1 72 w=2t A0S § &7 Afgn
i A A9 § UF T MAFAE §, OF
AT FTET F oTST §, AR gET AW} ¥
oY T W 2 TR fOME O ETR a1 & g
tqﬁérfqa”'r}rﬁmﬁwél...

¥To Wo mAo FWY : AT AT |

ST TOTEA WATEAT WgwT ¢ T 3T AY
ST fastar 21 g9 fyd ™ 3 R afar
¥ g ST |TUT ghaT § | 7T OF qfgA & S qAy
iy agt N e T o9 @ gt 9 & a2
L afEm #1 =T FF &7 1 & gara S Ay
amsmaA A Y &) W owgm Aed g v Ay
o A § W ATl 71 §9F1 §© T 9 94
¥ qeAT &1 ag gud feur @ 99 Y A
T T Y KT &1 S0 IO HA qET } SHE
a<er ¥ WY fegr 8 97 I SuEr A 2

el ara ag & v gwe w9 sl #@
vatfee fear, Seerd #1 g9 f6ar @1 99
oy frae 97 ¥ 5T g § o) g oSy
FIWA g &y fren o fams aor o9&
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w7 #1 ofifeafs agg @0 €1 € & ( 9% 9
FTE FTH AL, WIS 9T AF) W Afge-ies
qfar afgg o o faom omar @ SEy I
T € wfeww ¥ g & 1 4 g gAd 5w
% g | WX A AT AT Flq g7 w7 &l
frer & g wrfa #3918 | 9 ST &7 0F BE-
i1 TP § T g sae q€-aEt /| a1 W@ §
ug WX T oF e #1 aa @ & grEdr §
fiF ga W€ 1 9% gr9W % 4aew 2, § 669
f& =T @ &g T @ A &, 99 wie e
& T2 & wR zafau w e guEt &w €Y greari
¥ ofradqw FE7 & A 97 UsEr A ¥ FE
=ifen | 71 faw 30w g 8, A o faa
2 f 97 frat au & quTey w3 Fr A G 3
M 3 fqu AT qraAr AET g W wrA
EAHRT HITT1 98T R B FEgT R Y & 1 v
waT § fF gawr aerear 9 T g A
g wfe 393 wrg-rw SM Fam e g, €
T &1 St gwEr AT AMEC ) A A=A
oR gTg # 7 7% € frdr wg v faww
AET EIAT, 0AT F ¥ 1 2w 7 yofq gy A,
X T AE 0 FFAT &4 ¥ P < g W@ g,
FfET arw fqas o g9 98, St Fa gl
fora war o € (e § 5% fAm gw T e
W ;i A G E, aF g AU uw angd
FY T g w1 F 9 g F 9@ gn faaw v
a gn a8 s & 9 a9 g ffwa fav w2
@ & i fore #1eo & &3¢ @ & "1 793 &1
GRT 4T 7 | @ wfuw qF e awent 7
&% FE AR ¢, A § =gt g 6 gwra S
e g g IEFT g9 sfaew &7 gfe ¥ 3,
T TOF! AT W[awdT 7 gfee ¥ ¥} | gF
g Jma fF e St F fFay gwaw e,
arfe g a7 7EF w9 w5 ) S 7 T
¥ foaar & fear & 1 g9 g S fF owr
79 faat afera & oo Sem s #9
&9 I € fF aw wOm v arem gAw
qE AT 91, E9 YT A ¥ qRA g q99H,
THT AT §, AT AT A § | AT S
9 AT AT §, 9% O 3% qEr ¢ Al 9wl
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St AT & SHEY ¢ AT AACE | AL I A
T fa AT ¥ wEr T Oy &, e & T o
g, 98f F T GF § | 98 F1E 7997 qME T8
€1 T A I | IR AN F AR A
4, ZaR qor #Y, 1fefeafa g=at Al | IEEL
s ¥ & gk @ F feafr weer g Y,
AfFT AR TE A1) Fo & § @t g
g ag & 97 fF awa § § @ g ¥
T 2, fov% g ® arae 8, foaw o giw
a0 ¢, T T A5 BE AT F § AR Fg
FTTARATE

qfcadw gtz wifa #t am@ #5 7F | afewam
W Wi qg-98 w=t &, ane o1 fefafeemm
w16 {7 f99w Ug ATETE 1 919 § 98 W O
a0 T & | 9 9 9 S o & et g 5
& W e LqT F | TH AT IAY qgA
AR 99 ¥ AW @ 0% 9% Wi §er &9 1

T ¥ gy wEr w o g fF
A FEIAT AT A4TA &, A ot o A 9
Fa%F AU gz 9v OF ¥ @9 AT Fr3F & A
H qrgar #3dt ¢ fF @ |9 w1 a9y o7 S
aa Gar 99 fr gaR 4gt w15 afeker 7 8r

MR. CHAIRMAN : Dr. Antani. If you
will take only 1wo minutes, you can speak.
Otherwise, we will adjourn and meet at
two o’clock.

SHRI S.N. MISHRA : What is the
scheme now ?

MR. CHAIL. MAN : We adjourn at one
o’clock and we meet at two o’clock.

SHRI S. N. MISHRA : What do we do
at two o'clock ?

MR. CHAIRMAN : From 2 to 3 the
debate goes cn and there are a number

of speakers. Exactly at 3 p.Mm. the Prime
Minister will speak. I informed you this
morning.

DR. B. N. ANTANI : Mr. Chairman, I
thank you ve'y much for giving me two
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minutes. At least I ami lucky that 1 got
some time. I shall be very brief. I have
listened to the debates in both Houses.
As the previous speaker said that he is the
last Ruler to speak, I am the last Chief
Minister of a State to speak now.

SHRI ARJUN ARORA: You may
still be the Chief Minister of Gujarat,

DR. B.N. ANTANI:
exercise your brain here.

Now, do not

SHRI1 ARJUN ARORA : 1 will support
you.

DR. B. N. ANTANI :But, I am, Sir,
something else. I was also the President
of the States Peoples Conference and I
ultimately became the Chief Minister of
a State. Now, with all these in mind I
have been seeing all the arguments, the
pros and cons, on this Bill. They do not
appeal to me. One thing only appeals 1o
me. The Prime Minister, evolving as she
is as a brave and bold Prime Minister in
history, is being misdirected and musguidcd
and she is not taking caution, which is very
necessary in taking such a serious step.

Now, as there are only two minutes—
Sir, you are a lawyer and I am also a lawyer
and what can we do in two minutes—I
will only say this, Madam Prime Minister
compared Morarji Bhai with Bhishma
Pitamaha. 1 think she committed a mus-
take. Morarji Bhai is happily married
and is the father of a good family. So, he
should, not be compared with Bhishma
Pitamaha. As an old man, as a very serious
admirer of Madam Prime Minister I re-
quest her to search her heart and beware
of the Shakunis in her camp.

1pM.

Having done that—how many minutes
there are I do not know. But I want this
thing to go on record. Reading the history
as 1 have done, writing the history which 1
have done, the history that they are writing
today is—as the previous speaker said in
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his enthusiasm, ““Ah, they should be thank-
ful that they are losing their purses and they
are not losing their heads.”” Where were all
of you in the years at that time, if you had
the tongue in your mouth to speak these
words 1n those days? Sir, I remember
the words of a great Prime Minister of
England. Robert Walpole. This sort of
enthusiasm on the part of a socialist and
a new socialist and the alliance of my

friend, Shri Bhupesh Gupta, on this issue, '

1 have been watching all these things, and
1 have been amused. But I tell you this
thing. Robert Walpole said : When a
war is on the way, when a certain Bill is
passed in the House of Commons, they
are ringing the bells today; they will be
wringing the hands tomerrow. This is
This is unfair. This step is
most unethical and unwarranted and un-
just. They could have waited for some
time. What we all plead for is that sort
of caution. That caution is not being taken.
Somebody said that the political parties
like the Swatantra Party are politically
exploiting this. “The Swatantra Party, a
party of reactionaries, hai, hai, hai, a party
of free enterprise, hai, hai, hai. 1t is all
right. But we are consistent.
laughs last Jaughs best.
i,

my voice.

Let us not forget

MR. CHAIRMAN : The House stands
adjourned till 2 p.M.

The House then adjourned for
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decided that the voting would take place
at 3 oclock. Three hon. Members
who were coming by plane from Calcutta
have reached now.

SHRIMATI YASHODA REDDY: The
Bihar plane has to come.

SHRI AKBAR ALI KHAN : All irrele-
vant.

SHRI BHUPESH GUPTA : Mr. Morarji’s
astrologer has said that it should not take
place before 3 o'clock,

SHRIMATI YASHODA REDDY
Prime Minister’s astrologer has said that.

He who |

SHRI S. D. MISRA (Uttar Pradesh) :
Shri Bhupesh Cuptats the ! rime Minister’s
\l astrologer.,
| SHRIBANKA BEHAR™ DAS (Orissa) :
\ Mr Chairman, Sir . ..

SHRI AKBAR ALl KHAN: Mr.
Chairman, Sir, for your kind notice, he is
the hon. Member who brought forward

‘\ the Resolution.
|

SHRI S.D. MISRA : Mr. Akbar Ali
Khan always behaves as if he is 1n the Chair.

SHRI MULKA GOVINDA REDDY
(VMysore) : Actually, on that day he had
presided.

| SHRI BANKA BEHARY DAS: r.
Chairman, I am most happy that I have
been able at last to participate in this debate.

Junch at two minutes past one of the } T would have been most unhappy if 1 had

clock.

The House reassembled after lunch at
two of the clock, MR. CHAIRMAN in the
Chair.

MR. CHAIRMAN : Mr. Banka Behary
Das.

" SHRI MAHAVIR TYAGI (Uttar Pra-
desh) : Just one point tefore Mr. Banka
Behary Das starts his speech. It was

not been able to reach here to give
my vote to give a lasting blow to the citade
of reaction in this country. I may remind
my friends here that I did not take advantage
of any plane service because all the pianes
from the eastern region were cancelled.
Even 1 could not take advantage of the
train service because Howrah station has
been paralysed. Therefore, 1 had to rush
» up to a rikshawalla who brought me from
| Kharagpur And 'f anybody can be my
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comrade in bre:king this citadel of reaction
n this country, it can be a rikshawalla and

not the owner of the cars or the planes.

Mr. Chairm n, Sir, I was really asto-
nished about t} e behaviour of some parties
to this Bill when I was in Orissa organising
land movemert against the Princes who ‘\
are here to dfeat this Bill. I got news
about the Lo . Sabha debate and also the
voting figure, wnd really I was astonished
at the behavicur of Congress organisation
and the Jan Scngh 1 do not bother about
the Swatantr: Party for voting against
this Bil. T want to remind those friends
that on Deceiaber 19, when this Resolu-
tion was moved by me, I got the support

»t frdwa amt : zafeu F¢ for o) =t
W9 FEET FI A7 T T19 )
SHRI BANKA BEHARY DAS: 1 am

of the Jan Saigh and the Swatantra also. \
|
going to say that. I was really astonished. .. I

!

SHRI PIT.\MBER DAS: Now I find ‘
that we arec at a disadvantage by your
absence yesterday. We had taken up ’
that point yes erday and had explained why
In spite of yo ir Resolution we are going to
oppose it.

SHRI BANKA BEHARY DAS : I know
what is the situation of my Jan Sangh
friends and iy Swatantra fniends. Itis not
2 new thing They spoke in the other
House and th:y have spoken in this House,
and I have &t least read from the papers,
if not the en ire debate.

Mr. Chair nan, Sir, I know that they
might be anx ous about certain other things.
Théy might be anxious about the procedure
of termination of these privy purses and the
privileges of the Rulers. But that is a
question of procedure while this is a ques-
tion of princ ple. Are you supporting this
measure as fur as the principle is concerned?
T am not wit « Mrs. Gandhi or the Congress
Party as far 1s the procedure is concerned.
That day wlen this resolution was passed

— JE—
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n this House, we gave a warning to the
ruling Congress Party and also the Prime
Minister that we were not in favour of
giving any compensation to the Rulers.
We know that the question of privy purse
and privileges is not a question of property
right. Nobody can claim that this is a
property right. I want to remind my
friends that all those Rulers who fought
before the Committee which went into the
question of integration of States revenue
into the Indian Union revenue, took one
stand. I want to remind the ruling party
here of this stand; I am not bothered
about the others because I know the motive
behind their opposition to this Bill. When
this question came up before the committee
on integration of revenue, all the Rulers
said that this was a poltical pension for
them. They said, let us not get this pen-
sion from the state Governments; let us
get this pension from the Government of
India. So even at that time, they never
fought that it was a fundamental right.
They never fought that this was a question
of property. They only fought so that the
privy purse could be ensured for them for
a longer period and they could get this
political pension from the Government of
India. So I may remind my friends here
that at no stage up till now the Princes had
taken the position that it was a property
right. If that is the position of the Rulers,
1 do not understand why the Government
of India is so much bothered about them
to give them compensation or terminal
benefits.

SHRI AKBAR ALI KHAN : Humani-
tarian grounds.

SHRI BANKA BEHARY DAS : If the
Government of India wants to go by
humanitarian grounds, let them tackle
the guestion of the slum dwellers; J: t them
tackle the question of unemployrient in
this country; let them tackle the problems
of so many poor people who do not get
even one square meal continuously for a
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week, If there is any humanity left in them,
if they want to look at things from a huma-
nitarian point of view, let them think of
these people, not the Rulers who are getting
this price from the Government of India
for their treachery to the nation, who are
getting this price only because they were
there with the British Government to sup-
port it and to subvert the State people’s
movement and suppress the nationalist
movement,

SHRI SUNDAR SINGH BHANDARI :
The Communists were also there with the
British Government.

SHRI BANKA BEHARY DAS : When
I was a student, I was connected with the
States people’s movement in Orissa. You
know Orissa had 26 Princely States and one-
third of the area of Orissa belonged to the
Princely States. And when there was the
great liberation movement in the States,
all the Rulers—I do not want to name
them, because their sons and daughters
have become Members of the other House—
came and fell flat before Sardar Patel and
said they wanted to be rescued...

SHRI S. S. MARISWAMY [(Tamil
Nadu) : How did they go to the other
House ?

SHRI BANKA BEHARY DAS : They
wanted to be liberated from the clutches
of the people, not from the clutches of the
British Government or of their political
agents at whose door they were knocking
every day and every night. And Sardar
Patel suggested the way by which they
could be liberated, and that was the
process by which the integration took place.
So, let us not talk of any spirit of nationa-
lism or any spirit of intergration that
motivated these Rulers. So, Mr. Chair-
man, T was saying that this was the price
which was given for their treachery to the
nation, and that treachery should be put
an end to.
that if they want to be liberated even now,

[RAJYA SABHA]

I would rather plead with them |
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then they should forgo these privy purses
and privileges. Only thus they can be
liberated and become free men of this coun-
try, talk as free men and bargain as free
men. As long as they have these privy
purses and privileges, they cannot be libera-
ted. I want to liberate these Rulers from
this political pension. I want these Rulers
to be liberated from the privileges they
have been enjoying because of the weakness
of the Government of India. So, if they
have any sense of honour—because they
talk of their honour too often—I am
prepared to give them honour. 1 will say
that all the former rulersin this country
should live with honour. But how can
they live with honour if they go every
moment to the Goverfiment of India with
bended knees 7 If they want to be libera-
ted, if they want to have honour and if
they know what honour means in this
country, if they want to live as other free
citizens in this country, then I would first
of all say that they should forgo these
Privy purses, these Privy purses should be
abolished immediately if they want to be
free citizens of this democracy. 1 was,
therefore, really astonished when my
friends of the Cong(O) and the Jan Sangh
wanted to defeat this measure. 1 want
to remind them that they themselves voted
on the Resolution of December 19th and
if today they oppose this measure, I should
say that they are going to pass a no-confi-
dence motion against themselves, not
against this Bill. It is a clear indication
of it. You can embarrass Mrs. Indira
Gandhi for so many things. You can
embarrass her and defeat her Government
because it fails to tackle the unemployment
problem. You can defeat this Government
since it is not prepared to protect the
integrity of this country. But you should
not embarrass this Government to defeat
this Bill. If you do that, you are only
going to pass a no-confidence motion
against yourself. That is why I appeal to
you—I will be with you if you are very
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sincere on the cuestion of compensation,
all our party Membezrs will be with you—
let us join and iefeat the Government on
that. ..

SHRI S.N. IMISHRA : You are pot
going to be of a1y use to us at all on that
also.

MR. CHAIR MAN : Mr.
finish your speec 1 now.

Das, please

SHRI KRISHAN KANT (Haryana):
Sir, he should be allowed to speak for some
more time.

MR. CHAIR!4AAN : No, no.

T TR T F ox qws Swar g
AT e § # 71 B A< Fvadee #1 fagus
ag AT qT §F AT IJHE QAR F4, al
3% gy fafire et gt | g = §
WY SEHT F@T - | ArAEW A wH A Dfey,
qraAT ¥ 7y Ffzw (All that g'itters is not gold.
THT FHEHA FreT AT FHT TG YA | FIFTFRTar
arg &Y gudr g Ja afgv 5 ggm d@d@
mifzar g I § fF 27 FaRww 3, sifgweaa
FEAWT T | A EHEE qGW Her F Ay
T O HE (6 g0 FR99 Tt 30 71T 45 fasas
L ¥ FUA 1 T oywg F way frEew e tE
wrgq frfreee o gm0 wfwedez Fr suEw )

SHRI BAN!.A BEHARY DAS : I agree
with my honcurable friend that all that
glitters is not yold. I agree with my friend
on that. But { want to tell him that T am
not going to ote with the Prime Minister
then. That is why I am appealing to Mr.
Rajnarain and I am stressing this point that
till the last breath of my life T will say that
no compensation should be given to the
Princes becavse not only will that be
immoral, but it is not also a property right
of the Princes to claim. If ever the Prime
Minister comus with a measure for com-
pensation, I will oppose that measure and
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st draveay arq ; faq & g &1 A
g U qIST 1\

MR. CHAIRMAN Mr.
please continue your speech.

Das, you

= qIATOm @ W9 9y e wr #
5 & st arfere FAAQwE M, AL g q@
TR A1 Y FRATRT |

ot qamfa ; wg afsg

*ft AT i, 77 1S A fade
AE @ AR T w1 ww A 5 fomR A
TR AT T )

Y gawafa : D & 97 T, 7 99
@ A |

N TRATEW * qGT qST WA &7 W
T e o fagA sT o= & | AW FE @
2 T fordY o2 oY = & Sfw se% ara G Y w0
F wrEer 2 far so oA 12 15 '
FIATT 47 A7 3 X | 37 A9 G /G, TH AT AA
* for @@ ¥ €r g &1 1 will have my say.
T oo § @ & fAw ) #m wrwm
fufteex sTwT g9 A8 Iwa &) Let the
Prime Minister come and declare that she
is not going to give compensation. Let her
say so. fiT g Arad arfat st oY 797 %W}
ot I wg ey & f Ay wwr s I WiREw
ITHT A [ F QAW FAR E

SHRI M. M. DHARIA : Mr. Chairman,
Sir, let Mr. Rajnarain not confuse (the
issue. This Bill has been passed bv the
Lok Sabha and it should be passed as it
is by the Rajya Sabha. Otherwise he will
be creating furt er confusion. He should
not connect it with these things.

=t T s, § ST ot
T 17 ¥ F75 TXIFE F g ) AW gAT
T2 &7 % § 70w @ £ fF o 3 faw w=w

1 will be witt Mr. Rajnarain on that issue. ' F&l 919 NI & 78 &% s, &fws a8 #41 %
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[ T

i T 79 oug oifim g a9, 8 om w
#WA ¥ fam & f5 @ o o s & g
g @g a7 & 9, gy far R fR o9 ag
FATE TET T qFAT 8 |

it gwrafa g7 g7 &fTv | W A TE

s TS : 3fEU, e o A difen,
e £ a1 #f5u 5 F#xgee & faar g7 a=
| WY | aar =fiE AT S oa
g S | Ag S @ wu we Faem
#5 o7 Ty & 1 You cannot act both ways.

SHRI BANKA BEHARY DAS :
Chairman, Sir, I was going to reply to him
but Mr. Dharia has already replied to hirn.
Because of the other implications of this
Bill at this hour, we cannot completely
shut our eyes to this. Even to improve this

[RAJYA SABHA]
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you will have to allow me more time. I
will fimsh within two minutes, I can assure

' you. Sir, that is why I am going to tell that

Mr. |

DETT A G R 1 I T AT gl

* Bill T am one with Mr. Rajnarain. T am -

prepared, if he can give a word here that
all those Members are going to support
us on this question of compensation, and
are in favour of his amendment. But can
Mr. Mishra assure us, can all the Indepen-
dent Members assure us ?

SOME HON. MEMBERS : Yes.

SHRI BANKA BEHARY DAS : Let
there be some kind of an assurance here
by all the political parties that they will
support this no-compensation idea. When
Mrs. Gandhi comes with the measure,
we will all together defeat this measure,
but let them come forward. As long as they
are not prepared to give this assurance,
1 am not going to fall a prey to the Grand
Alliance idea.

SHRI M. S. GURUPADASWAMY
(Mysore) : Sir, may 1 say a word?

MR. CHAIRMAN : Mr. Das, your tune
is over. There are others.

SHRI BANKA BEHARY DAS : Sir,
wnless you protect me from interference

|
|

there is a crisis in all those parties who are
going to oppose this measure. 1 saw in
today’s press, in the Times of India of
Ahmedabad, that already most of the pro-
minent members of the Gujarat Congress
have tabled a motion that whatever has
been done by Mr. Morarji Desai for opposing
this Bill should be condemned in the Gujarat
Congress also.

Y T ;¥ 0w fERT wCW@§
fa ot gATY WA §,39% fAn § AT STEAT
g fo a1 1T AT AT FRAEHE K SR

THTHT FT THIL FH F1 AGTC§ IV 7 ITH0
T 1 AT & FAE | N ¥ TH A FET
2 % g% =S 7390 | Y g9 37 AT B g
Sl

SHRI BHUPESH GUPTA : Sir, as far
as our own position is concerned, we are
opposed to compensation. But 1 cannot
enter into negotiations with those people
who have opposed even the abolition. Let
Mr. Rajnarain negotiate with them. Let
them talk. Let them ask for abolition and
also no compensation.

SHR1 M. S. GURUPADASWAMY
May I say one thing? He has raised a very
important issue. Let me clinch the issue.
We are committed to the policy of abolition
of privy purses...

SHRI M. M. DHARIA : Without com-
pensation?

SHRI M. S. GURUPADASWAMY
Yes, 1 am going to say that...

SHRI M. M. DHARIA : Is it your
individual view or the view of the party?

SHRI M. S. GURUPADASWAMY
Let me chnch the issue. ..
{Interruptions)

SHRI BHUPESH GUPTA : This is the
consideration stage. When the next stage



65 Consi tution

comes, will you a [ vote for Shri Rajnarain’s
amendment? As far as I am...

SHRI M. S. GURUPADASWAMY : ‘
May I clinch the issue? I want to go on
record on behalf of my party ... ‘

SHRI BHUPESH GUPTA : As far as |
we are concerne.{, we shall certainly vote
for the amendm:nt, if it is pressed. But J
manoeuvring we shall not do. Now we |
are discussing tie consideration motion.
Shri Rajnarain hi s asked for an alternative -
Bill. He is going to move an amendment |
and when that amendment comes up are ‘
you prepared to support it? i

|

SHRI M. S. GURUPADASWAMY
I think he expects an answer from us.
Sir, he is asking for our reaction to the
amendment, I wo 1ld like to clinch the issue
here and now. would like to commit
my party that it the form of the Bill is
changed . ..

SHR1 BHUPI:SH GUPTA
form?

What

v

SHRI M. S. GURUPADASWAMY
I am explaining my stand. I would like
to go on record 11at my party will support
the abolition of t e privy purses and at the
same time we sha | also support the concept |

of no compensation... (Interruptions). ’
Let them prove o be socialists. T do not
want compensation to be paid. Will they
agree to that? '

SHRT BHUPESH GUPTA : My friend ‘
has modified the stand. He is for abolition |
and no compen ation. .. '

(In erruptions)

SHRI GODEY MURAHARI (Uttar
Pradesh) What about the other two
parties—the Jan Sangh and the Swatantra
parties?

SHRI BHUPE“H GUPTA : What mat-
ter is how we wess the button. Spoken |
3—15RSS/70
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words are no law. Will you press the button
with me when it is put to vote?

(Interruptions)

SHRI M.M. DHARIA : Will the Leader
of the Opposition, Shri S. N. Mishra,
support Shri Gurupadaswamy’s stand?

SHRI BHUPESH GUPTA : Yes, after
all he 1s the Leader of the Opposition.
If the Leader of the Opposition says that
he is for the abolition and is against com-
pensation, I am sure that the Prime Minis-
ter of the country will take it into considera-
tion seriously. T am sure she will consider
it. Will he get up and say‘so'.’

SHRI S. N. MISHRA : Yes, T am getting
up. The whole point is that we have not
thought it fit to support the Bill in the man-
ner in which it has come because the
Government is trying to equip itself with
all kinds of powers which may be abused
by them. The question is whether we can
give them this kind of authority which they

i want to possess. We have found on close

examination that this Bill is not at all neces-
sary for the abolhtion of the privy
purses. Please  wait... (Interrupntions)
We have found it completely irrelevant
for the purpose of abolition of the privy
purses and this Government did not take
any steps at all to modify, alter or abolish
the agreeménts or the covenants . . .
(Interruptions) ... Please wait.., The
House demands of me to make a statement
and I am doing that.

SOME HON. MEMBERS : Yes.

SHRI S. N. MISHRA : Now, to our
mind, all the rights and privileges flow
from the agreements and covenants. This
Bill is not going to abolish those privileges
and purses which flow from the agreements
and, even so, we are putting up with some
kind of jrrelevance-—this Bill, which, I have
said, is an exercise in irrelevance. We are put-
ting up with that. But, our intelligence does
not persuade us to believe that this Bill is at
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[Shri S. N. Mishra]

all necessary. Even so, if the hon. Members
think this is the consensus of this House,
for the consensus you reguire the support
of 88 Members of the ruling party and
mind you, it is a constitution amendment
that will have to be aczepted—if the £8
Members on that side, they are not
going . . . (Interruptions). . . on behalf
of the 83 Members whom the Prime
Minister represents, if she is not going to
give us assurance, where does a statement
that we might think of making would lead
us to? Where will it lead us to?. ..

(Interruptions)

SHRI BHUPFSH GUPTA : No, no.
My friend should be clear. The question is
not whether the Bill will be passed or not.
The Bill has to be passed . . . (Interruptions).
We will pass... The Bill has to be passed
on the floor of the House...

(Interruptions)

SHRI 8. N. MISHRA : No, we..,
(Interruptions) Please wait, We are function-
ing within a particular constitutional and
juridical system and every law will have to
conform to the requirements of that juridical
and the constitutional system. Now, if, on
a close examination, we find that whatever
you are going to do may not conform, to
the constitutional requirements, then,
it does not lead us anywhere. Therefore,
what I was stressing yesterday was that
this Bill is not going to lead wus in that
direction. Now, if the hon. Members
think that this Bill has to be modified, then,
let this modification take place . .
(Interruptions) ... and then let this be
brought before this House. We cannot
accept this Bill as it has been presented to
us. Let there be...

wft T ;s frar St ¥ gET O
3z 2 f5 s amar-ter awaer 33 QA

TTEEHEAT T § g S isde 2 gy
el 3 wisdz ¥ wrg & ar A ?

[RAJYA SABHA]

(24th Amdr) Bill, 1970 68

=t yrareA A ¢ e 8w ¥
BT 7 W IAHT {H AT E, aY wveis A
o ¥ gawr femwg 7

st ToTeE ¢ sy fis Y, 9T AT
I arg s Qfsrg, wely @) w19 way g
A% & Wg wEE ) & W agar g
fr g0 709 & a1 T o* 9gA wuw Har
Hifgat 71 oF wy foar § @ 99 gy e
F51  F o gaTa a3 fomr
e ¥g foan @ @ oW % 39 d@eg ¥ gy
stafar aen § fF g @vae & gfa gy
s m i O AT A T A W
gag ¥ ara g fF gam Ao @ fefaw s
A AR 9 AT, ®fE i 9% wE e s
aifgar #1 Fr¢ fafag sa< gark o Ag wva
&1 o A Ygar ¥ Fay fF waw Al afaan
ar fafaa sax 78 ¥ oY &, afer 9w § warg
Y Y AT T AR Gwe AT F S |
& fiar it #Y g% g @ar ¥ ARy § 65 g
AT WA ATfEat B A A #7 Hrferw &Y w17
Ty Awg T | W § aga & faawar % ang,
g SIg FT EY, WRY, TOH HdAr qrfeEn §
FgAT Sret g i g wew wel At ! aw oy
FH AT QN ER T S & S A AR Wi
FY AT ATQ | "W AT & Gl i qm
&Y ST W ST A5 wFeww 7 e, &y gt
1Y, T WX BT ) FAET §, IOHT TR
F1 919 BT IifeC ¢ § qiag, qra o@fawy are-
wf &1 ¥ qaTT W g wrdAT FCCwT
ffe MY e & 7 9 @Y o f AefQe <
¥ a8 ST #1 &% g Taar G 5 | wfe-
frm & ? & o & W 949 ¥ FE 5 9wy
T fam w9 et o s fadarfasr
T F F o A | 56 aga aw-Am
T I FY AT IEwE § 7

SHRI PITAMBER DAS : A question
has been raised in which I have also been
asked to clear the stand of my Party. Two
questions have been raised—one, our atti-
tude towards this Bill and two, our attitude
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towards ecorn'pensation. I had made it
abundantly ciear yesterday that we have
never had any fascination for the Princely
Order. We a1z not for the retention of the
Purses for ttem. All that we want is to
preserve the dignity and trustworthiness
of the countiy. So far as compensation is
concerned, w« have never stood for compen-
sation. We a:e not in favour of compensa-
tion but we ire in favour of adequate re-
habilitation ‘0 be decided by negotiation
and so far as this Bill is concerned because
it does not meet these demands, we are
against this Bill.

SHRI BANKA BEHARY DAS : You
have yoursel heard the views of the diffe-
rent Parties Mr. Gurupadaswamy said
one thing aad he was let down by his
leader, Shri Mishra. It is a fact If there
is any intelli jence left in me, then I think,
Mr. Gurupuadaswamy has been let down

by his own eader, Shri Mishra. We know '

also the stand of the Jan Sangh. So I request
the people Lere to understand what is the
reaction of the political parties here to the
amendment. The Swatantra Party is comple-
tely reticent about this matter. So there is
no unanimit- at all, I am not interested in
Shrimati In¢ira Gandhi. I am more inte-
rested in th¢ amendment of Shri Rajnarain
and whether that amendment is going to
get the suprort of my friends on this side.
(Interruption .) T am astonished to see that
those who want to be his friends are finding
themselves poles apart. So I request the
House to pass this measure because this
House is cimmitted by its resolution of
19th Decem ser to pass this measure when
it comes in the shape of a Bill Of course
we know it has been brought very late but
I cannot th 2k, that the Jan Sangh and the
Congress ((') will pass a vote of confidence
in themselves by defeating the measure
because the Congress(O) are committed
to this not only on the tloor of this House
but in th: Ahmedabad Session also. 1
hope my fr ends who have been associated
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with the nationalist movement of the count-
ry will support this measure and will give
another blow to the citadei of reaction
that is still there in this country after
20 years of independence. I plead with
the Prime Minister and give a warning that
she should stop having any negotiations
with the Princes after this because she
will be getting a mandate from this House
and she cannot fulfil it by having negotia-
tions with the Princes and giving them
compensation because there is no question
of property rights. There is no question of
making any lump-sum payment to those
people who betrayed the cause of this
country and who were with the Britishers
when our people were rotting in the jails.
With these words I support the measure.
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SHRI NIREN GHOSH (West Bengal) :
Sir, as far as the Bill is concerned, it seeks,
in my opinior, to do away with the concept
of Rulership. As regards the privy purses
and privilege:, this Bill does not deal with
them. In my opinion, the privy purse is
being retaine:! in another name, in the form
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of transitory allowances and in the form

Yof compensation. So, the name is going, but

the money in the privy purse is being
retained. We know that. The debate that
went on in the House just now, if it proved
anything, proved that both wings of the
Congress are not ready to accept that no
compensation should be given or no transi-
tory allowance should be given. Both wings
have shown that they are ready to give
transitory allowance and compensation and
it has been shown in the course of the pas-
sage at arms that took place. That is where
the matter lies.

Now, Sir, we want the concept of Ruler-
ship to go. Our Party will lend its unquali-
fied support to that extent, No doubt
about it, but I should say that this Bl
has not been brought forward with grace.
Tt does not reflect any credit on the Govern-
ment or on the leadership of the ruling party.
Why? In 1967, under pressure of circums-
tances, the AICC passed the resolution,
despite their leadership. For three years
it hanged fire. When our House took up
the non-official Resolution, attempts were
made to stall that and to see that no vote
was taken on that Resolution. A direction
was given to the Government to do away
with the privy purses and privileges and
no compensation, and to do it before the
Budget session opened. That directive of
our House has been disobeyed by the
Government, and despite that directive
they went on negotiating with the Princes
as regards the amount of compensation and
transitory allowances and all that. That
is there. When pressure of circumstances
and of public opinion of the country came
to such a pass, the Government had no
other go but to come forward with this
Bil. If it reflects any credit, it reflects
credit on the radical section of the Congress,
Mr. Mohan Dharia and others, who fought
for it inside the House and outside. 1 give
them credit for that, but not to the leader-
ship, not to the ruling Congress Party,
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not to the Government itself. They say
that history is made. I would only say that
the Congress Party has always tried to
preserve the reactionary forces. Sardar
Patel also did the same thing. Hundreds
of covenants and agreements were made.
History would have consigned them to
oblivion, to dustbin, they would have been
shown as museum pieces. The people’s
voice would have asserted itself. When it
was on the point of asserting itself, the
Government and Sardar Patel came forward
in order to save the Princes and entered
into covenants and
a painful chapter in our history. In this
very way they always tried to preserve
the reactionary forces. They never tried to
sweep them clean so that the people can
rise. In this also the same process 1s being
exhibited. On one issue I would join issue
with Mr. Mohan Dharia. He has said that
peacefully and democratically a class is
going to be abolished by this Bill. If I have
heard him aright, that is what he said.
I am not so sure. If it can be done, I would

be happy. Nobody wants unpeaceful and |

violent changes if it can be done peacefully
and democratically, but in order to do away
with a class, not only this Bill, but you have
to do away with all privileges and privy pur-
ses, N0 compensation, no transitory allow-
ance; and we have also to take away from
them the vast property. They should earn
their living by work like all other citizens. If

you can do that, only then that class is |

abolished. Otherwise, in some form or
another you are preserving that class. I
am not so sure that his party and his Govern-
ment are going to do that. There is no evi-
dence whatsoever so far as we see. Even
now they are not prepared to go to that
extent. So, if that is done, I would be happy

but 1 have my grave doubts on that score.

1 would also like to quote on this question
of compensation a single paragraph from
Mr. Arora’s letter to the Prime Minister.

[RAJYA SABHA]

agreements. That is |
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I think it should be recorded. 1 will not

read the whole letter. It is significant that

it comes from a member of the ruling

party. I know there are other Members

also there to support it. I quote :

“History will judge us harshly if the
next Parliament finds itself faced with
immoral commitments to collect huge
amounts as taxes from the poor people
to pay to the ex-rulers on the plea that
this was the price of abolition of privy
purses.”

I think that is how the country would
judge it.

i osmw ;A A9 69 9@ w2
guar fra fear ? e v wirer ¥ faan ¢

SHRI NIREN GHOSH : They say that
it would be a feather im the cap of the
Government. I am going to put it on record
that this is not going to be a feather in the
cap of the Government. This measure
has come despite the Government by
virtue of a section of their party and other
Opposition parties combining together,
the people outside combining. Despite
that it has come. And that is how the ruling
party leadership has to be judged. I find that
the Congress Organisation finds itself in
an unenviable position. If they were in a
position to enter into an arrangement with
the Princes about compensation or transi-
tory allowance, it would have been all
right. But since they are not in a position,
and since the ruling party is in that position,
the entire weather has become bad.

Now 1 would touch upon only one
point. !

MR. CHAIRMAN : You should finish
now.

SHRI NIREN GHOSH : If my friend,
Mr. Murahari, is correct that the last
quarter of the privy purse is going to be
paid in October, it is precisely for that
reason that the date for the coming inte
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force of the Ac
15th of October. Then it is a very, very bad
thing. Seriously - draw the attention of
the entire House .o this aspect. Therefore,
the amendment f Mr. Godey Murahari
is quite correct t1at the date should be
30th September. V/hat prevents the Govern-
ment from accep'ing this amendment and
dispelling our d:-ubt on this score? Now
it is clear that th:y want to pay them the
last quarter of the privy purse. Otherwise,
history will jude: them harshly and the
House will go or record that even at this
stage the Governnent and the ruling party
is contemplating giving them the Ilast
quarter ac far as it lies in their power.

MR. C::AIRMAN
Your time is ur

SHRI NIREN GHOSH : With that ob- |

servation, 1 suppert the Bill. We will support

the Bill as far as 't goes wi i!z thejobscuran- |

fist, reactionary, fewdal concept will try
to drag the histo'y of India as far back as
possibie.

MR. CHAIR VAN
shekhar.

Mr.

SHRI MAHA"IR TYAGI : Before you
put the-Bill for fiial decision of this House,
1 would like to have a legal clarification
from you becaw:e you are the best judge
on these affairs. Tt has been said that the
Bill is for abolit on of the privy purses or
it is not for abclition of the privy purses.
They only want to delete article 291. As

a layman, as 1 inderstand this article, it |

only says :

“Where under any covenant or agree-
ment entered nto by the Ruler of any
Indian State hefore the commencement
of this Constit ation, the payment of any
sums, free of tax, has been guaranteed
or assured by the Government of the
Dominion of india to any Ruler of such
State . . .”
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SHRI BAHARUL ISLAM (Assam)
Sir, on a point of order on Mr. Tyagi's
point of order.

SHRI BHUPESH GUPTA «Why are
you obstructing ?

SHRI BAHARUL ISLAM : My point
of order is that his point of order is too late
in the day.

SHRI BHUPESH GUPTA : We are

interested in hearing his point of order.

MR. CHAIRMAN : It is not for me to
interpret the Bill.

SHRI MAHAVIR TYAGI! : Before I
vote for a measure, I have a right to under-
stand the background of the measure so
. that I can exercise my vote properly. It
[ says :

i

i

i “Where under any covenant or agree-
' ment entered into by the Ruler of any
‘ Indian State before the commencement
| of this Constitution, the payment of any
i suins, free of tax, has been guaranteed
: or assured by the Government of the
" Dominion of India to any Ruler of such
State as privy purse—

i (aysuch sums shall be charged on, and
paid out of, the Consolidated Fund of
India; and

(b) the sums so paid to any Ruler shall
i be exempt from all taxes on in-
i come.”

i

The operative part is :

| “such sums shall be charged on, and
f paid out of, the Consolidated Fund of
India.”

‘ So, If that article is deleted, then the com-

l pulsion on the Government to charge it

| on, and pay it out of, the Consolidated
Fund of India goes, but the privy purse,
in my opinion, does not go.

' MR.CHAIRMAN : All right. The House
l will take note of your view. It is not for
| the Chair to explain.
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SHRI MAHAVIR TYAGI
right to understand what the amendment
is and if I have not followed it, I have a
right to say...

MR. CHAIRMAN : When your turn
came, probably you had spoken...

SHRI MAHAVIR TYAGI I have
not yet finished. (/nterruptions). 1 am sorry,
Sir; 1 know my constitutional right; I
can seek from the Chair clarifications on
this amendment. You can stop me, but I
know my privilege. So, if this article is
deleted . . .

MR. CHAIRMAN : I have ruled that
it is not for me to interpret the Bill, I am
Chairman, not a legal adviser.

SHRI MAHAVIR TYAGI : I only want
clarification so that I can understand it.

MR. CHAIRMAN : I cannot give clari-
fications.

SHR1 BHUPESH GUPTA : Sir, the
constitutionality or otherwise of a Bill
before us is not for the House or the Chair
to consider. It is for the courts to consider
it. The ruling is there in this House and in
the other House. The Chairman or the
Speaker does not consider it. All the same,
my friend is making. ..

SHRI MAHAVIR TYAGI : I have been
in Parliament. I know pe}rliamentary prac-
tice.

MR. CHAIRMAN : I could have called
some hon. Members to speak.

SHRI MAHAVIR TYAGTI : Sir, this is
not the way. (Interruptions). 1 am sorry,
you can turn me out. I can seek guidance.
The operative part says :

“such sums shall be charged on, and
paid out of, the Consolidated Fund of
India.”

kThe other sub-clause says :

“the swns so paid to any Ruler shall

be exempt from all taxes on income.”
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: It is my ( Those are the two things which are in-

cumbent on the Government. If, this article
is deleted, the privy purses, etc., may or
may not be charged on the Consolidated
Fund. Only the restriction on the Govern-
ment is being withdrawn. That is how I
understand it. So it is not abolition. Will
you please give me guidance?

MR. CHAIRMAN Mr. Chandia
Shekhar. You can make a short speech.
*t FERE” (I9¥ Wew) : ag AfqgE
gutgT fages S wET § o9w X
SHRI S. N. MISHRA : Sir, we have
to go by the time that you have indicated.
I would like to hear my hon. friend, Mr.
Chandra Shekhar. It is not because of him
that I am saying this. But the time has been
fixed by vou, that at 3 O'Clock, the Prime
Minister will reply.

MR. CHAIRMAN : If the House...

SHRI SYED HUSSAIN (Jammu and
Kashmir) : Sir, I want to speak. We have
also a right to speak.

MR. CHAIRMAN : Please sit down.
I had fixed 3 O'Clock %or the reply of the
Prime Minister. Tn case the House wants
to take 15 or 20 minutes more. ..

SOME HON. MEMBERS : No.

MR. CHAIRMAN Mi.

Chandra Shekhar.
(Interruptions)
SHRI LAL K. ADVANI (Delhi) : Sir,
on a point of order.
SHRT BHUPESH GUPTA : Sir, I want

to hear Mr. Lokanath Misra. He connot
get away without making a speech here.

All_ right.

3P oM.
SHRI LAL K. ADVANI : Sir, T am on
a point of order. Rule 37 very clearly
says :
“No variation in the Allocation of
Time Order shall be made except by the
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Chairman who may make such variation
if. ..

There is c¢aly one circumstance under
which the \iriation can be made by you
and that is : |

“...f he is satisfied after taking
the sense of the Council that there is
a genera agreement for such varia-
tion.”

=3

But not by majority. This variation cannot
be done by 11ajority. My humble submission
to you s tl at we have been waiting since
morning fo: the Prime Minister to reply.
If simply b.cause their plane is late and
some Memers who were absent in the
morning hive gome now, you allow this
delay, we (annot allow that. We cannot
allow any ‘hange in the time allocation.
It is entire:y within your discretion, it is
your prerogative, it is your judgment, but
this judgment is not to be influenced by
majority. I. therefore, request you to ask
the Prime Minister to reply to the debate.

SHRI BHUPESH GUPTA : I rise to
contest hie point. Mr. Chairman, will
you'kindly isten to me? There is no question
of allocaticn of time. It is a question of
variation in the allocation of tume. It
1s a questicn of choosing and calling spea-
kers. It is not a question of allocation of
time. How does it come here? Here is
a question dpen to you. You can call every
Member of the House. The House is sovere-
ign. This e does not say that selection
of speaker cannot be without the consent
of the Hou ¢ or the agreement of the House.
If that is s, everybody will have to support
Mr. Chan Ira Shekhar and I will support
Mr. Lokaath Misra also if he wants to
speak. Tiere is no point of order at all
im what le said,

st g fag Wl ¢ o 1g 12 faeew
v #ifae, fF o A8 T guAr a7 &1 4
A a1 99 f7 3 aw vam wE qgEAr awy
& fau &g el | w9 ST AT W qg AT
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wTed & 1 U J1d S9N I3 & {6 awr 9|y
HIA FY I A AT HR IORT wAew a3
g fe ®wrd iy 7@ W S 2 A ew
TE AT HL A |

MR. CHAIRMAN : Let me speak now.
So far as I am concerned, it 1s correct that
I fixed 3 p.m. for the reply of the Prime
Minister and I will not change it unless
the House changes it.

SHRI BHUPESH GUPTA : About the
general agreement, it is all right. But what
is the Rule? What does it say?

(Interruptions)

SHRI CHANDRA SHEKHAR Sir,
I was called actually ten minutes back
and after that these points of order were
raised. That means these ten minutes
were wasted in points of order. When 1
was called and when I was on my legs, I
was interrupted by points of order. So 1
deserve and I am entitled to get ten minutes.
The honourable Member opposite barred
my speech and raised points of order and
other things. I am not very eager to speak,
but it should be a precedent for all the time,
whether a speaker, after having been called
if he is mterrupted by points or order and
other things, should be denied his chance.
And this precedent should be followed
for all times to come. Sir, kindly consider
it.

MR. CHAIRMAN : In view of the fact
that...

SHRI PITAMBER DAS : Just one word,
If only the question of calling Mr. Chandra
Shekhar gets in the way of taking a decision,
then I suggest that you allow Mr. Chandra
Shekhar to speak, but it should not be taken
as an estoppel or consent of the House
for increasing the time. You may allow him
as a special case because you have already
called him. But immediately after that
we want to hear the reply of the Prime
Minister, No more delaying.
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SHRI BHUPESH GUPTA : I contest
it. Here 1s a rule. You are dealing with
law. What is the rule? (Interruptions) My
friends should note it, it begins with Rule
30...

SHRI S. N. MISHRA : Let me make it
quite clear ... (Jnrerruptions)

SHRI BHUPESH GUPTA : The Business
Advisory Committee allocates time on the
basis of the Government business. And
you have to go according to the time alloca-
ted by the committee. That time you cannot
change except in the manner provided for
uynder rule 37. Here there is no question
of any Business Advisory Committee.
We are not dealing with any report of that
committee . . .

MR. CHAIRMAN : Please hear me.
In my opinion rule 37 has no application
and T ask Shri Chandra Shekhar to speak
for ten minutes. After that, I will call upon
the Prime Minister to reply.

SHRI SUNDAR SINGH BHANDARI :
Why that way?

SHRI BHUPESH GUPTA : Sir, you can
do that, but not under this rule...

(In1erruptions)

MR. CHAIRMAN : The point raised
by Shri Tyagi did not relate to any point
of order and if that point had not been made,
Shri Chandra Shekhar would have finished
his speech.

SHRI SYED HUSAIN : If the opposi-
tion parties have some regard for Jammu

and Kaeshmir, 1 would request for five or

ten minutes.

MR. CHAIRMAN
Chandra Shekhar.
=t a7 WeR : gwta #EiRE, oz d@faae
"t fatgs ST wraT § T 39 TN S
§ 1 g A frer dRoET @E S ] AW
UF A= AT TET | TEA Sl LAETE §H W

No, no. Shri
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¥ UF WA &7 § $39E AqT & | I 99 §9T
fax frar fF 1947 §o % 97 g7 w@aa gy, @
FAT A WEHTT § FW W AT qLATT AT |
TR I A N WIS I WS | &
AR § 3w 99 3@ §, AfeA Jravaw T@ @i
T gEr ge &1 wan {ear 5 g wem S b,
T qIAINTET & #A9Y WY ¥, 9% @feqd Wi &
UF AT JURET wX W ¥ WX IF 999 *
TAGEN, I 99 & TAAGT HIET JoAN /G
d ¥ ug a1 f§ faawan ¥ sy Ay am
FHAMT FET § | 98 I0 F TG S 419 80
4 1 2w & geAifas AaTEl Y guear 61, §
AT &, AfFw 1947 €0 8§ 1970 %o &1 W
/0 @ g1 1970 §o ¥ uF wgg Wi, ww"
w7 &, s 500 e = afen 52 a9,
35 %9 FAAT &, ST AT AN g, AT E 6K
"I ag 79 wfgwd F fqu 7w w7 @y

FATT WEIRT, WG FF A AW &1 @I
a1 H 7T Y gur /1 A faw wd & g A
ot t gfre 1 F% @gg a1 Fré faam gwr A
Far Afww, wgEm, wEr 9X wfEm & ar,
AW & &, N wnF @), e awr feat
7, el ot & A fawae B @),
IHEY wwfe F A e T g, faediy g fam,
AIGr FFaT SRy TG A AL 8 h WEeque
AT, ¥ W WA g, g &Y gad
srfat gg, Wiga gu, 9+ are fqaw #
& & 7Y ST 1 ZEnR Y- e ey o famm
g 9 W X AT F TAF §, T T F
ST g9 € 9 ST AE, & OO feay dwoww
¥, g [, Sagar) s @ gfeu 1 w4 a7 ud
agt & fF 1930 o ¥ qgra afegrer o1 9307
7B F qUUg ¥ 91T 9T &Y a1 qet gy, Y ant
o 9 ¥ fa frely aFay & 99 a7
AR e gvwaw wm S agr 9w @, BeiR
| W8T & STAT ATEF WIIAFI g, gATR AFT w@rH
| TR Y @, s e & faear
| ai-afgd gei, fomd a7, 33 A, afq X, A A

T 2t et vt waw wvw & e wed v
I gt € ) uE weEw g, g fra o wifa-
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FT wEA & A W @ F, A dw A | avar ¥ g wr qgt A e 0y e
AT 7 fgEmn foan, wogwer @A gAd | @ fF g9 @eg ¥ 9 o afkadw &% 1 o |
HU Y qE A€ WrE 7 uF A, & Ay, ard W OfEdT & A § g a A § 9
fameat & @ & &g @ AW o g, | oepnd s oegaal ¥ e oagr 8
Ew g gefie 7 gar | aaw fag S oagi g9 9130 § I g W WEw T 4, afew
faaam &, § T4 IO A, WA G | I G T OF g g, A G agdy
7 ¢ fafew dfen ¥ &Y 39 g1 9% GFEN | F A W g F 9w 9, 77 09 W
T S &9 g | AfHT & IE U A MM 1 | A F W A 56w g HR I G, e
& e e w ¥ w0 | T B ¥ g
ARA TF R AR EEFE 1 QO W Y § OF @ AR FET qRAT E 1 A
TR ©F A o1 0 qTeq &, I NF 1 | gay wiew Iz 99 419 § g5 99 wod wgAni
wfrw 7g a0 T 500 FY fareedt 1 T | A1, 10wl ) weween #37 gu T @
2, &g W #1 gwar A gepla #1000 | gey wfaw wedw R oam & ad g

2, 9z fygry v AT = gfET 3@ FT OoET ‘ g fa@ wm e g & ah gAnr fam

BT FT S F FA AT § | G F T | reqreea™i A, G A8 w9 w1 Ed
1 s qE B 97 frard &, 9 ard gFT | wter <@ 3, A A wh oot g e
ﬁwwvﬁif,@ﬂé#ﬁﬂ,wwmi%farcm%la‘rmxgﬁmwm%l
R 41 e & 500 T o S W A | g1 g K e O ¥ frdt & 7w
F W & AR (A g 399 49 § TugE FZa1 & | Al 0 ot & fau wRea &
AR qegar, I g w8 R A2, AT | aw 2, famwr w@et ¥ wf w8 A
‘T agem ¥ qa fem ®1 owT 999 | § fay & wgm gewr 20 ag 9 A% @i
fg g gy e A1, N d AR M ag 0 &, | g wman, afeT ag ww RN, g6 fq@ar
e 3, 3O é@iﬁlﬂ%ﬁ?@'@@mjzmmv{erfwﬁﬁﬁammg,
2, Y WA SFl T AW A QT | R S T AT T AT R
mwm,ﬁﬁmm§%> . o

o o g w8, @ g o g | o 9 4 X % g g g
i’wmhagm%mmﬁQa’r(a—raﬁarimmmmﬁmﬁ%«
e | y

|

& qAT STgaT g AT ¥ I Aar ¥ fawg
sy gadT ot & §, 99 faers I wgema
FY TR B & ? wiEga T AT w9
g &1 9 IET FET FA¢ § AT A
avs, A =t fefemen ¥ §3 w2 9w G
7 gae fqar 9% g fasr & o @
fadi & o Iger qudd fear ) 9 § w9 A
WE gTaT A Y, #ifE o o arv et
& arasE I fads W afg. .

Wty 9.3=g, § gEd OF 9 WK wE
M 1 ¥E W A arearT w=i ger g
AR & 7% ( FRTEATa B qfawr A
78t g€ 1 o |7 Tl Fv A g fe 52 # 0%
A # W AT Y saE F AT TE AN
fatgs §, © @ qifea w3 ¢ wrer 2w 500 =
maé‘(g,ﬂmavmfw‘iwzlmwﬁ
werew, gfr & o At § e ¥ agad
TR ™ g & 9 W ¥ qergAai
m{’mgaggwﬁwag@amg. R S T
o wé Ay § wrea R o g g g FAATET ¥ FATE BT T TR GAH
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[+t s fae]
F W § 2 ML IAH N gH WIR qgadm
T
R g VT T A A afg # oA
Y fasamm & O & o AR § 0 few S A
fqvare faomar g+ § s wOew ¥ YA g,
Fe A w faw o WA arfon & sfae
M FE 0 F 6 g fag =7 afw
o) | o 1 T T FET F /WA W GFA"
&Y W0 T, FUTE 7 | ITHRI W FEAE G A
¥ Ag e W AGgA WAT FOA FHE
Wratfag g, afes wra F fag oF T Aw
TUET PAT | A BE-ER I St oW @ & W
I A QAT e 8, 98 T F THL AT
#F uAT § 1 A Ry Y W 3R T AR
ST F T, WA FAE § qF AN W
AT AT A, AT F AR A A Fvara
2 fF o A ey SO S WY, 9F 99 W6
Fr THATT &0
SHRI LOKANATH MISRA : Sir, 1
would like to record my protest against
the way the time has been allotted to the
different Parties. 1 do not want to speak
even if the Chairman allows me the time but
I want to strongly protest. I do not want
to take a favour from the Chair but T want

to strongly record my protest against the
way the time has been allotted to the diffe-

rent Parties and I hope it has not been on

the advice of the Minister for Parliamentary
Affairs.

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : Mr. Chairman, Sir,
my reply should have been an opportunity
to answer the major arguments raised in
this debate but in spite of what my hon.
friend opposite, Shri S. N. Mishra, has so
graciously, described as my minute obser-
vation, I was not able to discern any such
major argument put forward against this
Bill. We found the venerable Member, Shri
Ruthnaswamy, of the Swatantra Party
teaching us what socialism is. We found
Shri Babubhai Chinai trying to interpret my

[RAJYA SABHA]
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own father to me. I think hon. Members
here and the people of Bombay know how
ardent a follower he was of my father and
my father’s policies. '(Interruptions)

When one takes Shri Mishra’s wayward
rhetoric seriously, what his Party said
to-day is such a clear and blatant repudia-
tion of what they have so openly professed
only yesterday that I wonder whether they
have elevated pointlessness into a program-
me. We have heard long quotations from
Sardar Vallabhai Patel. Those who have
quoted them, could have used the same
quotations a little earlier, perhaps in the
AICC meeting. It is quite some time since
this resolutionfwas passed in Delhi. It is true
that wher} it was passed, I was not present,
It is true that I was a little disturbed at
1ts passing, not because I was against the
resolution but, as Mr. Mishra would say,
at the manner of its passing.

SHRI S. N. MISHRA : I did not say
that.

SHRI PITAMBER DAS : Can we take
it then that the Prime Minister concedes
that the manner of a thing makes a diffe-
rence?

SHRIMATI INDIRA GANDHI : Those
who have since opposed t, they had many
an opportunity to reopen the issue in the
Working Committee and in many subse-
quent Sessions of the AICC or the plenary
Sessions of the Congress. But it was not
brought before these bodies for a very good
reason, because they knew that, if they
brought 1t back, it would be passed again
and over again. So now, just because thele
is a division in the party, to go back on
their own commitments—may be somebody’s
version of honesty or integrity but I do not
think that is the way the world or the
people of India will look at this matter,
Now somebody else also said that the wis-
dom of the Agreements was not questioned
at that time. My hon. friend, 1 think it was
Goswamiji, he said that he himself ques-
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tioned it. T certa nly know that I questioned
it, and the Stutes’ Peoples’ Conference
in every State had questioned these Agree-
ments. I know tiat in every province there
were many wh) guestioned the wisdom
of these Agreerients and I can say that |
I was amongst those who questioned these
Agreements. /nd most of the Youth
Congress at that tme had questioned this
as indeed we questioned many other things
that happened 1 had also questioned
the manner in y/hich we kept the administ-
rative system a: 1 do question it even now.

ST I B TEIT A AT

SHRIMATI INDIRA GANDH] : There
was a body of the Congress Youth of which
I was a member. Now, whetter we had
one name or they had something else
added to the nime, I do not know. But we
certainly regarded ourselves as Congress
youths. Whetler there was a registered
name 0. not i{s not the point here. The
point is that the younger peope of the
Congress did exist, that they did meet
in a separate oody, apart from the AICC
and other Coigress bodies, and that I was
a member of those groups. Surely I know
of the meetih gs I attended.

Ml TR AN ;RIS L AT T AN |

SHRIMAT! INDIRA GANDHI : So
these things were questioned then, but
now we kncw that many more people
question them, as we can see; at that |
moment we also wondered that perhaps ‘
this is the ri:ht way, we might think
differently, tle elders are proposing some-
thing. They “now better. They have more |
experience. T iey think this is the right thing,
to do. |

Y A0 : G AHG T F g A, )

Having orce expressed our views, we
did not mak: an issue of it, or even broad-
cast it. But now that we look back at it,
what is the view, what is the view not only
of those of ' s who were involved then but
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of the many peopie who were not asked
for their opinion or who were not involved

in these questions then? This is the question

before us today, and it concerns the nation.

Weli it is the nation’s desite that as things

have changed we must change with the

times. My hon. friend, Shri Rajnaram.

never loses an opportunity to sfipe at

me, ...

SHRI RAJNARAIN : No, no.

SHRIMATI INDIRA GANDHI:. .. but
this time T will say that there is some truth
i what he said. And it i= not he who is
saying it; T have said it from the public
platform on almost every occasion in every

! public meetiqg since our Bangalore Session.

1 have said that it is not I who am showing
a new light to the people it is the people
who are showing a new light to us. I have
said on countless occasions that the time
has come when we must follow the people’s
light. But why is it that we have this great
division in our party? Sir, I think everybody
knows why it really happened. Everybody
knows that the seeds of it were there from
the time of these Agreements and before.
Everybody knows that there was a division
in the thinking of the party. There was
one section which wanted socialism. which
wanted major changes, and there was
another section which thought that inde-
pendent India could grow and prosper
within the old structure There was that
division and it does not matter who gets
up and says that it was not there. They
cannot change the fact. This is what came
to the fore in our party, in our times.
It does not mean that we can do some
magic or that by using the word ‘socialism’
we think we can change everything. We
know we cannot and we have said so, but
we do know that we have made a begin-

| ning. We do know that we have taken steps

which will make it difficult for anybody
to reverse the trend, no matter who runs
the Government tomorrow and that is
my concern. It is not my concern that 1L
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[Shrimati Indira Gandhi]
shall stay in power or be the Prime Minister.
Had that been my concern, I would not have
taken the number of risks which I have
taken. But why am I taking these risks?
It is because I know that each one of these
steps, once takenm, will be irreversible, no
matter what happens and that is the impor-

tant fact. Nobody is going to change what
we do here.

ﬁtwm:wﬁ% fqn, mfa
T JE TAEEE QAN 34T @9 a3 @ § 7

SHRIMATI INDIRA GANDHI : I
was saying that these steps have taken the
country in a particular direction and this
direction cannot now be reversed. I will
give one small example of this. Qur hon.
Member from the Jan Sangh, even he, who
is opposed to the whole idea behind the
things which we want to do, the direction
in which we want to take the country, had
to say here ; We have no fascination for
the princely order. He could not get up
here and say : I support the princely order,

Our good friends, the syndicate group,
could not, whether they are supporting
the abolition or not, get up and say : We
will oppose the Bill because we are opposed
to the concept of the Bill. They do not
have that courage. I would have admired

m i i i icy, | .
them if, wanting to go back on their policy, Niren Ghosh, I was listening very carefully.

they had got up and said : We oppose
this Bill. But ‘No’. They want to please
the Princes and they want to please the
people. You can fool some people for
som: time but not all the people all the
time.

SHRI SUNDAR SINGH BHANDARI:
That applies to you also.

SHRIMATI INDIRA GANDHI : As
far as [ am concerned, I have only one
reply, that I am prepared for the people
to judge all t|hese years. When the people
say ‘w2 do not want you,” I will very gladly
resign. I do not believe in the methods

used by the Jan Sangh. I do not believe
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in rioting to win a free election. That is
not the way....

SHRI SUNDAR SINGH BHANDARI:
Who has done that 7 Establish it.

(Interruptions)
MR. CHAIRMAN : Please sit down.

SHRI SUNDAR SINGH BHANDARI:
Your own machinery. You are using this
forum for maligning us. ...

DR. BHAI MAHAVIR (Dzlhi) :
People are creating communal trouble in
this country. (Interruptions)

MR. CHAIRMAN : Silence please.

SHRIMATI INDIRA GANDHI : We
are prepared to stand in front of the people
with all our programmes, all our deeds.
My friend, Shri Niren Ghosh, said, as if
he was discovering some great dark buried
secret, that transitional allowances are
being made. Did not the President make
this announcement in his opening Address
to Parliament? Did I not write openly
to the Princes? Did I not say it in the other
House. ....

SHRI NIREN GHOSH : 1 said this
House passed a Resolution barring that.

SHRIMATIINDIRA GANDHI : Mr,

You said you were uncovering secrets
and all sorts of things. That is why I
am saying that we have done nothing in
secret. We have done nothing in such a
manner. Everything we have done and
everything we stand for is out in the open
before the people of India and before this
House. In this connection, 1 would also
like to say that again my friend, Shri Mishra,
said : What was the necessity of bringing
this to the House? The Government
could have done it on its own. Certainly
the Government could and the Government
still can do it on their own. There is nothing
to stop it. Why? Because we think in
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a democracy it is better to bring this to
Parliament. We think that it is better to
sec that th¢ majority is behind us. This
we have nov/ proved to the country. Some
people, I d:» not remember whether it is
Shri Tyagi .

SHRI DAHYABHAI V.
(Gujarat) : She is throwing
under Russ an domination.

SHRI IHHUPESH GUPTA : I am not
losing my t:mper, but I think that remark
should not have been made. My only
request is tiat on the threshold of victory
the victors i 1ust not lose their temper.

PATEL
everything

SHRIMATI INDIRA GANDHI : I will
assure Mr. Bhupesh Gupta that if he is
referring t¢ me, I have not lost my temper
now for miny many years, and I have no
intention of losing it again. Certainly
the sort of remarks that were made from
that side :re not worth anybody’s losing
his temper.

Now t1e question was what would
happen if the Princes had not signed the
agreements. Mr., Chairman, is there any
doubt abcat it as to what would have
happened? In free India if they had not
signed the igreement, would not the Govern-
ment have used all its strength to do some-
thing abot: it, and would not all the people
have ris:n 10 do something about
it? Ce tainly there  would have
been blocdshed, certainly there would
have beer disturbance. "But nobody can
say that the Princely States would have
continued as they were continuing, I was
surprised ofhear the use of the word *sove-
reignty’ 1a this connection. What does
it mean? Can anybody in this House say
that they were sovereign under the British?
What right did they assert except the right
of making money? Did one of them go
against the British Government 1n
smallest possible thing? How can they
use this word in this connection and de-
mean the word ‘sovereignty’? Let us see
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the reality of the situation. Are we living
in 1970 or are we living in 1870? Some
things have happened in the world, not only
in our country but all over the world. 1
am not concerned with the quality of the
Princes. I know that like all mea some
were good, some indifferent, some have
even been bad, some have neglected their
people, some have done good work for
their States like education, health measures,
roads, parks, and so on. I am not against
the Princes at all. 1 warnt to assure the
hon. House that this Bill is not directed
against the Princes individually or even as
a group. This Bill is against a system.
We are against the feudal system. It is not
just something' that has come to our heads
today. This was the whole point of the
freedom struggle. The question was not
merely that we drive cut the foreign Govern
ment. It was that within the country all
such feudal structures should be changed.
If we have not been able to change them,
I certainly say it was our mistake. [ have
no doubt about it, It was our mistake
that for so many years we have not becn
able to change the feudal structure. It
is not only a question of Princes. That
happens very much lower down the line
also. That is why there is that treatment
of the Harijans. It is the same attitude
of mind that one man is superior to another

the l

man. Why? Because he has money, he
has rank. Do we subscribe to this theory?

AN HON. MEMBER : What about

the ICS?

SHRIMATI INDIRA GANDHI : The
ICS people will also be dealt with. It
does not mean that if you have not dealt
with all you cannot deal with one thing.
This is a new argument that we have heard
today from scme of the gentlemen opgposite.
| If you cannot do the journey in one leap,
then you cannot do the first phase also.
b Therefore, befcre there was the aercriane

nobody would have gone to any rlace.
\ As I was saying, I hold no animus against
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[Shrimati Indira Gandhi] j the Way of the world simce time immemo-
the Princes. That is why we tried to talk | rial. The old has to give way to the new.
to them. As I made it clear in my opening | And only those;amongst the old who adapt
remarks, I was not going against our | themselves can find a place amongst them.
commitment to this House or our commit-
ment to our party. But we did feel that
if we could come to some agreement, it would |
smoothen the path, it would make the change ‘
easier. Perhaps they , thought that by 1 W TERTEN ;T a9 w |

|
|
|
|

It 1s not I or any group who 1s removing
them. These are the forces of history that
march and make these' changes ...

prolonging the agony of negotiations,

the Bill would be postponed, although all

along I had said that I wanted to talk,

but we were committed to bringing the !
Bill in this session. This was not kept
in doubt at any meeting, in any session.
1 have no hesitation in saying that if this
matter has come in this way, it is because
of those amongst the Princes who afte
known as the hardliners, those who wanted
to hang on more tightly to whatever they
had. Had those who were willing to talk
been given their way, some understanding
could have been reached in a much more |
graceful manner. This is not a new thing. :

sfter gfreer wie @ sl a1 yTaE cATg A
g T g wEIE AT

SHR1 BHUPESH GUPTA : My friend,
Mr. Rajnarain, is in good humour. >

SHRIMATI INDIRA GANDHI : Push-
pabenji, in her usual quiet and effective
manner, suggested that there should not
be only one-sided criticism, that there
should be a balanced appraisal. How 1
wish that she could have given that advice
to some of her party Members who were
speaking about us.

Incidentally, Sir, I was deeply shocked
to hear from opposite—I do not remember
| which party—that the Princes are being
| brought down to the level of ‘“ordinary
I citizens”. Sir, 1 might say that nobody
' should use a phrase like this. What can
i be better than being a citizen of this great
country of India? Does a person become
greater because he is called His Highness?

thing that had to do with them. they said This is ,lhc ment.ahty th_at we are ﬁghtlf‘rg
and which we will continue to fight while

that the motor car should not be allowed; | ° .
I it exists i any corner of India. And this

|

!

they were in danger. Many people helped | | ;

them; the Brmtish M.P.s helped them. | is what we endeavoured to fight curing the
f

Sir, everywhere when something new
happens, the people concerned try to hang
on to the old. But nowhere have they been
able to resist the new. The Princes are .
very high-up people. The motor car came
in England. Perhaps you all remember
that those people who were concerned
with horses and horse carriages and every-

But the wise amongst those people said, freedom struggle.

“No. This thing is here. We cannot stop Now 1 come to Shri Rajnarain’s amend-
the car. Let us learn something about | ment, the S.S.P. amendment. Several
it. let us become mechanics. Let us @ other Members have also urged that no
become drivers®. They took that path | compensation should be paid to the Princes
and they suddenly got new opportunities, | on the abohtion of their privy purses.
new jobs and they became high in the new | Now, it is our opmion and the legal opinion
hierarchy. And those who said they will | also that the privy purse is not a property
have. only the horse-carriages, they were, | and thus thereis no question whatsoever of
littte by little, made jobless and finished | paying any compensation. However, there
off. This is the way of the world. It | is the human aspect. 1 do not think it
is not the way that I am advocating. Itis | would be fair to put an abrupt end to the
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payment of the privy purses without pro-
viding some me: ns for the families and the
dependents of these former Rulers to adjust
to this new sitiation. And it is in that
light that the traasitional allowances should
be viewed. The same holds good for the
date, i.e. the 1:th October, when 1t comes
into effect.

Now, Sir, as I said earlier, this Bill 1s
not in any way against the Princes. On
the other hand, | would very humbly suggest
that I think it is in their interest because
in a free countrs, I think 1t 1s the due of
every boy and e ery girl, of every man and
every woman, tc stand on his or her feet,
by his own or her own ment.

to them,
do we wish to make them poor. They
have great adventage of having had the
best of education  We want that education
to be used for the welfare of their own people
and their own -ountry. 1 think, Sir, as

i1 have said on an earlier occasion, that .
there can be nc greater gift to anybody

than this, that they use their energy, their
wealth, their tal:nts for the good of the
nation. This is our intention in this Bill
So, I hope that those hon. Members who
are making an «xcuse that merely because
they do not like “he manner of it, therefore,
they would rather defeat and \x}lpe off the
whole Bill, will econsider the matter and
will vote at least or this first phase.
what they do in the next phase, of course,
it will be debatzd all over again.

that we have del.yed bringing the question
of allowances her : merely because we want
to do something underhand. Sir, this 1s
very unworthy o' the Members who have
made such a remark, because whatever
allowances are made, the matter will come
before the Houwe and again it will be
before the hon. viembers to accept or to
reject, and there will no doubt be a full
and frank debai: 1 hope that the hon.

This is '
the great opport ity which we are giving .
They are not poor people, nor *

About

Now, |
one pomt which was constantly made was .
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Members from the S.S.P. will. therefore,
withdraw their amendments, since I have
made it clear that it is not compensation
which we are giving. Now, Sir, it was
understandable that so many of the speeches
should be concerned with the past.” But,
Sir, this Bill is opening one of the gates
towards a more egalitarian future for our
pecple. Sir, I move that the Bill be taken
into consideration.

SHRI GODEY MURAHARI
I want to ask for a clarification.

Sir,

SHRI LOKANATH MISRA
Not at this stage.
MR. CHAIRMAN : She has already

replied.

SHRI GODEY MURAHARI
i She has asked us to withdraw the amend-
I would like to know from her. .

ment.

(Interruptions)
SHRI SUNDAR SINGH BHANDARI :
Sir, now the Lok Sabha Members may be
asked to go away.

MR. CHAIRMAN : I would request
honourable Ministers from the Lok Sabha
cxcepting the Prime Minister who are
Members of the Lok Sabha not to occupy
scats, They may remain in the House
| standing somewhere, but they should not

occupy seats.

Now [ put the motion before the House.

The question 1s :

“That the Bill fuither to amend the
Constitution of India, as passed by the
Lok Sabha, be taken into constdera-
tion.™

SHRI S. N. MISHRA : Sir, T have
to make one submission that in view of
the bitter experience in the other House, 1t
would perhaps be necessary,to make a count
of all the Members present in the begin-
ning so that there isno difficulty in tally-
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[Shri S. N. Mishra]
ing the figures later. So please take a count
of the totality of the Members present.

SHRI BHUPESH GUPTA : That
would be acknowledging and binding our-
selves by what happened or is alleged to
have happened in the Lok Sabha. We
take no cognizance of what happened there.
We should proceed according to our Rules.

SHRI S. N. MISHRA : We have to
go by the experience there.

SHRI A. G. KULKARNI (Maha-
rashtra) : We are not going to deviate
from our procedure.

SHRI PITAMBER DAS : I would
make a small submission. A very innocent
request has been made to note the total
number of Memrbzrs present in the House
and voting. From the very fact that there
is an objection to this innocent request
makes me apprehensive.

SHRI MAHAVIR TYAGI : Mr. Chair-
man, you have called a division, but still
the doors are kept open.

MR. CHAIRMAN : I have called a
division and the bells are ringing.

The House divided.

THE LEADER OF THE HOUSE
(SHRI K. K. SHAH) : I vsant the vote to
be recorded in the Lobby.

(Interruptions)

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA) : We
want to go to the Lobby and vote.

SHRI K. CHANDRASFKHARAN
This is absolutely wrong. We should go
to the Lobby. It is provided for under rule
254. This is absolutely wrong.

SHRI MAHITOSH PURKAYASTHA
(Assam) : On a point of order...

SHR1 RAJNARAIN : Announce the
result of the Division first.

[RAJYA SABHA]
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SHRI LOKANATH MISRA :
do you take so long?

SHRI MAHITOSH PURKAYASTHA :
On a point of order...

Why

MR. CHAIRMAN : No point of order
after voting.

SHRI K. K. SHAH : The Division is
so close that we want to go to the Lobby.
(Interruptions)
SHRI A. G. KULKARNI : T want
voting in the Lobby...

SHRI GODEY MURAHARI : What-
ever may be the result, please announce
it.

SHRI RAJNARAIN : Why are you
delaying?

MR. CHAIRMAN
my difficulty.

;T will tell you

HON. MEMBERS : No, no.

MR. CHAIRMAN : Now I am announ-
cing the votes. The difficulty is about the
calculations. T will point out my difficulty
to you and I will solve it in a few moments.
Now I am announcing the votes. There
may be difficulty about calculation of
fractions, But T am announcing the votes
so that this difficulty may be overcome.

(Interruptions)

SOME HON. MEMBERS : You please
announce the votes immediately.

MR. CHAIRMAN
Noes : 75

Ayes : 149 ;

AYES—149

Ahmad, Shri Syed.

Ahmad, Dr. Z. A.

Alva, Shri Joachim.

Amla, Shri Tirath Ram.
Anandam, Shri M.
Ansari, Shri Abdul Qaiyum,
Ansari, Shri Hayatullah.
Appan, Shri G. A.
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Arora, Shri Arjun.
Bachchan, Dr. H. R.
Baharul Is'am, Shri

Barbora, !hri Golap.

Basu, Shr: Chitta.

Bhadram, shri M. V. ~
Bhatt, Shr Nand Kishore.
Bobedy, Siri S. B.

Brar, Sardir Narindar Singh.
Chandra ' hekhar, Shri
Chandraseiharan, Shri K.
Chattopad'iyaya, Dr. Debiprasad.
Choudhury, Shri Suhrid Mullick.
Das, Shri Balram.

Das, Shri 3anka Behary.

Das, Shri Bipinpal.

Dass, Shri Mahabir.
Deshmukh Shri T. G.

Dharia, Si'ti M. M.

Dikshit, Siri Umashankar.
Ganguly, +hri Salil Kumar,
Gautam, $hri Mohan Lal.
Ghosh, Sh i Niren.

Goray, Shri N. G.

Goswami, Shri Sriman Prafulla.
Gowda, Suri U. K. Lakshmana.
Gujral, Stri 1. K.

Gupta, Siri Balkrishna.
Gupta, Slri Bhupesh.

Hasan, Pr>f. Saiyid Nurul.
Hussain, Shri Syed.

Jain, Shri A. P.

Jain, Shri Oharam Chand.
Jairamdas Daulatram, Shri.
Jha, Shri Rudra Narain.

Joshi Shii Umashanker.
Kalyan Chand, Shri.

Kanchi K alyanasundaram, Shri.
Kaul, Shit M. N. i
- Khaitan, Shri R. P.

Khan, Stri Akbar Ali.
Khan, Prof Rasheeduddin.
Khobragale, Shri B. D.
Kollur, Shri M. L.

Koya, Shi B. V. Abdulla.
Krishan Kant, Shri

Kulkarni, Shri A. G.
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Kulkarni, Shri B. T.
Kumaran, Shri S.

Kurup, Shri G. Sankara.
Madani, Shri M. Asad.
Mandal, Shri B. N
Mangladevi Talwar, Dr. (Mrs.).
Mani, Shri A. D.
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Maragatham Chandrasekhar, Shrimati.

Mathew Kurian, Dr. K.
Mehta, Shri Om.

Menon, Shri Balachandra.
Menon, Shri K. P Subramania.
Mirdha, Shri Ram Niwas
Mishra, Shri L. N.

Mitra, Shri P. C.

Mohamod Usman, Shri.
Mohideen, Shri S. A. Khaja.

Mukherjee, Shri Pranab Kumar.

Murahari, Shri Godey.
Nagpure, Shri V. T.

Nair, Shr1 G. Gopinathan.
Nandini Satpathy, Shrimati

Narayani Devi Manaklal, Shrimati.

Neki Ram, Shri.
Panda, Shri Brahmananda.

Panjhazari, Sardar Raghbir Singh.

Patil, Shri G. R.
Patil, Shri P. S.
Prasad. Shri Bhola.
Punnaiah. Shri Korta.

Purabi Mukhopadhyay, Shrimati.

Purakayastha, Shri Mabhitosh.
Puri, Shri Dev Datt.
Rajnarain, Shri.

Raju, Shri V. B.
Ramaswamy, Shri K. S.
Ramiah, Dr. K.

Rao, Shri Katragadda Srinivas.

Reddy, Shri Gaddam Narayana.

Reddy, Shri K. V. Raghunatha.
Reddy, Shri M. Srinivasa.
Reddy, Shri Mulka Govinda.
Roshan Lal, Shri.

Roy, Shri Biren.
Roy, Shri Kalyan.
Roy, Shri Monoranjan.

v

Saha, Shri Surajmal.
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Sahg Ram, Dr.

Samuel, Shri M. H.
Sangma, Shri E. M.
Sanjivayya, Shri D.

Sanyal, Shri Sasankasckhar.
Sardesai, Shri S. G.

Sarojini Krishnarao Babar, Dr. Kumari.

Satyavati Dang, Shrimati.
Savnekar, Shri B. S.
Schamnad, Shri Hamid Ali.
Sen, Dr. Triguna.

Shah, Shri K. K.

Shahi, Shri Nagesawar Prasad.
Sharma, Shri Anant Prasad.
Shervani, Shri M. R,

Shishir Kumar, Shri.
Shukla, Shri Chakrapani.
Shukla, Shri M. P.
Shyamkumari Devi. Shrimati.
Singh, Shri Bhupinder.
Singh, Shri Dalpat.

Singh, Shri inder.

Singh, Shri Jogendra.

Singh, Shri Phool.

Singh, Shri §. K.

Singh, Shri Sultan.

Singh, Shri Triloki

Sinha, Shri Awadheswar Prasad.
Sinha, Shri Ganga Sharan.
Sinha, Shri Rajendra Pratap.
Sisodia, Shri Swaisingh.
Sivaprakasam, Shri S.
Srinivasan, Shri T. K.
Sukhdev Prasad, Shri

Suraj Prasad, Shri.

Tilak, Shri J. S.

Tiwary, Pt. Bhawaniprasad.
Tohra, Sardar Gurcharan Singh.
Untoo, Shri Gulam Nabi.
Usha Barthakur, Shrimati.
Venigalla Satyanarayana, Shri.
Venkataraman, Shri M. R.
Vero, Shr1 M.

Vidyawati Chaturvedi, Shrimati.
Villalan, Shri Thilla:.

Vimal Punjab Deshmukh, Shrimati.

Yajee, Shri Sheel Bhadra.

[RAJYA SABHA]
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NOES—75
Advani, Shri Lal K
Alva, Dr. K. Nagappa.
Anandan, Shri T. V.
Angre, Shri S. C.
Antani, Dr. B. N.
Arya, Shri Kumbha Ram.
Bhagwat Dayal, Shri.
Bhandari, Shri Sundar Singh
Bindumati Devi, Shrimati.
Chagla, Shri M. C.
Chaudhary, Shri Ganesht Lal.
Chavda, Shri K. S.
Chengalvaroyan, Shri T.
Chinai, Shri Babubhai M.
Deo, Shri Bira Kesarl.
Desai, Shri Suresh J.
Doogar, Shri R S.
Gowda, Shri K. S. Malle.
Gurupadaswamy, Shri M. S.
Hathi, Shri Jaisukhtal.
Jagarlamudi, Shri Chandramouli.
Jain. Shri Rattan Lal.
Kaul, Shri B K.
Kemparaj, Shrt B. T.
Mahanti, Shri B. K.
Mahayvir, Dr. . Bhal.

| Mallikarjunudu, Shri K. P.

Mariswamy, Shri S. S.
Mathur, Shri Jagdish Prasad.
Mishra, Shri S. N.

Mishra, Shri Sri Kant.
Misra, Shri Lokanath.
Misra, Shri S. D.
Mohammad. Chaudhari A.
Mohta. Shrn M. K.
Muniswamy, Shri N. R.
Murthy, Shri B. P. Nagaraja.
Narayan, Shrn M. D.
Narayanappa, Shri Sanda.
Nawal Kishore, Shri.
Panda, Shri K. C.

Pande, Shri C. D.
Parthasarathy, Shri R. T.
Patel, Shri Dahyabhai V.

Patel, Shri Devdatt Kumar Kikabhal.

Patel, Shri Sundar Mani.
Patel, Shri T. K.
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Pattanayak, shri B. C.
Pitamner D.s, Shri.
Poddar, Shr. R. K.
Prem Mancaar, Shri.
Prithwi Nat1, Shri.
Pushpaben ! inardanrai Mehta, Shrimati.
Puttappa, St Patil.

Reddy, Shri N. Shri Rama.

Reddy Shri f. E. Nagi.

Ruthnaswar y, Shri M.

[S SEPT, 1970}

Sahai, Shri Ram.

Shah, Shri Manubhai.

Shanta Vas:sht, Kumari.

Sharan, Shii Vijay Bhushan Deo.
Shejwalkar, Shri N. K.
Sherkhan, 'shri.

Singh, Raia Shankar
Singh, Shri T. N.
Sundaram, Shri K.
Thengari, Shri D.
Tripathi, Stri H. V.,
Tyagi, Shri Mahavir.
Varma, Shii Man Singh.
Varma, Shri Niranjan.
Yasavada, Shri S. R.
Yadav, Shit J. P.
Yadav, Shit Shyam Lal.
Yashoda Feddy, Shrimati,

Pratap,

MR. CHAIRMAN : The manner in
which the voting has been done is in accord-
ance with [fthe constitutional provision.
(after calc dation) Now. 1 think that the
motion: ha; not satisfied the requisite
majority uider article 368.

SHRI FHUPESH GUPTA : I challenge
that.

(Interruptions)

SHRI 5. N. MISHRA : Here is the
authority >f the Rajya Sabha. We have
to adjourn now.

(Interruptions)

SHRI ANANT PRASAD SHARMA .
(Bihar) I am challenging it. I am
challengini; it under rule 254...
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SOME HON. MEMBERS
no.

SHRI S. N. MISHRA : What are we
doing?

No,

MR CHAIRMAN : Please, that the
motion is lost 1 have already announced,
but he wants to say something.

S1RI ANANT PRASAD SHARMA :

Please read rule 254. It says :

*(1) If the opinion declared under
clause (b) of sub-rule (4) of rule 252
1s challenged and the Chairman decides
that the votes shall be recorded by the
members going into the Lobbies, he
shall direct the “Ayes™ to go into the
Right Lobby and the “‘Noes™ into the
Left Lobby. In the “Ayes” or ‘*Noes”
Lobby, as the case may be, each member
shall call out his Division Number and
the Division Clerk, while marking off
his number on the Division List, shall
simultaneously call out the name of the’
member.”

Sir, T challenge under this rule your
decision just now and I would request§you
to direct the Members to go to the Right
Lobby and the Left Lobby to clearly vote
for ‘““Ayes” and “*Noes”.

SHRI BHUPESH GUPTA : Will you
kindly hear me? You have announced
the result, Ultimately what you say is
going to prevail,

SHRI N, K. SHEJWALKAR (Madhya
Pradesh) : On a point of order...

SHRI BHUPESH GUPTA : Ultimately
what you are to say is going to prevail,
because you have said it and I heard it.
That is what I am challenging. It was
clear from the entire modus operandi from
the time of voting until the time of this
announcement that you were in certain
difficulties in coming to a conclusion with
regard to whether the constitutional require-
mént had been met or not.
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SHRI M.S. GURUPADASWAMY
There was no difficulty.

SHRI BHUPESH GUPTA : Why are
you getting angry 7 My friends almost
in a battalion went to you and naturally
they were disturbing you. It has been
pointed out even before the announcement
that some Members who were physically
present here. .. .(/nterruptions)

SOME HON. MEMBERS : Adjourn the
House. Adjourn the House.

(Interruptions)

SHRI DAHYABHAI V. PATEL : 1
propose the House be adjourned.

SHKI S. D. MISRA : The House should
be adjourned.

MR. CHAIRMAN : 1 overrule that
point of order because after the announce-
ment of the result this cannot be taken into
consideration,

SHRI MANUBHAI SHAH (Gujarat) :
Thank you.

SHRI SUNDAR SINGH BHANDARI :
It is five o'clock.

= Ty o 3fEd, § Ay g sew
w1 wifgsl #1397 gema 7 FEAr g F oag
SATE HUF AT FL aeRTE ST & | ey
TEMT E1 UF 9T &, foa Ay agen 3y 3ue
T F @A) F W S F FAT AT WE
ZAT TH AT W A% FT O qgy oo,
for ot o & = =faw ot 1

SHRI BHUPESH BUPTA : 1 have a
submission to make. The Constitution
provides for a joint session. 1t is a matter
of consututional amendment. Now, Sir,
when the Bill is passed by one House and it
is not passed by another House what is the
procedure ?

(Interruptions)

[Mr. DEPUTY CHAIRMAN in the Chair)
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MR. DEPUTY CHAIRMAN : May 1
appeal to the hon. Members to keep
silent ? Please.

SHRI BHUPESH GUPTA : I was on
my legs.

(Interruptions)

MR. DEPUTY CHAIRMAN : Order,
order. May I appeal to the hon. Members
o keep silent ?

SHRI BHUPESH GUPTA : I demand an
emergency joint session.

MR. DEPUTY CHAIRMAN : Please
sit down. The existing matter is over. Let
him finish. Then we have to pass on to the
next business.

SHRI GODEY MURAHARI : Before
you pass on to the next business, I want
1o make a submission.

SHRI S. N. MISHRA : Let us adjourn
now.

MR. DEPUTY CHAIRMAN The
House sits up to 6 o'clock normally. We
have got still one hour five minutes, We

sit up to 6 o'clock.

SOME HON. MEMBERS : No, no,

* TAARAY : 50, $C MY 56 q&7
FT FTAFT FTAT &7 FTeH &, a1 T G 1
oF A & | IF 999 GCETE AT TR F I
¢ 5 @ @ ¥ A 9w A1 A & oA
wifsds FRfFm AT S v § qfew 7
F B TSN AT w1 fagEw A @
AT EETET A F arage § 9T W aw
q UM ST § AT FTC &1 T |

SHRI S.N. MISHRA : I have also to
make one submission.

MR. DEPUTY CHAIRMAN : Order,
order, please. I have called Mr. Murahart.
He is on a point of order.
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SHRI N.K. SHEJWALKAR :
been standing fir a long time.

1 have

SHR1 GODl'Y MURAHARI : I want
to make a sutmussion, Sir. The motion
that was just now dropped was dropped
because we cculd not get the requisite
number accorcing to the Constitution.
Sir, 1t is a ver: important measure and 1
would say it 1s the failure of the Govern-
ment that it was; not able to get 1t through
in this Hous . Nevertheless, 1 would
request the Prine Minister to call a joint
session of the Rajya Sabha and the Lok
Sabha....

SOME HON MEMBERS : No, no.

SHRI BANK A BEHARY DAS :...and
get 1t passed.

SHRI RAJNARAIN : Either there must
be a joint ses on or the Prime Minister
should resign.

TR vETH 4T § 9% fase § 5 @ ey
mfgawa e a1 fe wrafeag & =5 7 ww W
T

SHRI N. K. SHEJWALKAR : I think,
Sir, there are 10w two ways. Either we
decide to contiwe our Agenda and go on
to the next ite n, Report of the Commis-
sioner for Schefuled Castes and Scheduled
Tribes. That 15 very important.

MR. DEPU Y CHAIRMAN : That is
what 1 have sa 1.
item.

Let us take up the next

SHRI N. K. sHEJWALKAR :...Or, if
the House is n.it interested and is not in a
mood to discus; it with all seriousness, my
respectful subn ission would be to adjourn
the House till 1 a.m. on monday.

MR. DEPU1TY CHAIRMAN : All right.
Your point is clear. Mr. Banka Behary

Das. (Interrup‘ions)

SHRI BANLF.A BEHARY DAS : Sir, 1
want the House to hear me. 1 want a
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definite ruling from the Chair. I expect
the Chair, in these circumstances, will not
avoid giving a ruling.

the question of the rules

I am not going to
.. . (Interruptions)

MR. DEPUTY CHAIRMAN: Mr.
Niranjan Varma, let him make out his
point. (Interruptions) Order, order, please.
Let him make his point.

(Interruptions)
5 p.M.
SHR1 BANKA BEHARY DAS: Mr,
Deputy Chairman, if they want to contest
my point, they are free to contest it. I

am raising a point of order and it is for you
to give a ruling.

MR. DEPUTY CHAIRMAN : All right,
you make your point.

SHRI BANKA BEHARY DAS:
article 368 of the Constitution says :

Sir,

“An amendment of this Constitution
may be initiated only by the introduction
of a Bill for the purpose in either House
of Parliament, and when the Bill is passed
in each House by a majority of the total
membership of that House and by a
majority of not less than two-thirds of
the members of that House present and
voting, it shall be presented to the Presi-
dent for his assent ... etc. etc.

This has been raised outside in other
connections also. Therefore,
ruling from you.

1 want a

SHRI SUNDAR SINGH BHANDARI :
Let the Government take a decision.

(Interruptions)

SHRI BANKA BEHARY DAS: Mr,
Madhu Limaye raised this question outside
also in a different connection. Sir, this
article 368 says .. .

MR. DEPUTY CHAIRMAN : You have
read it already. You need not read it
again.
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SHRI BANKA BEHARY DAS: I am
going to explain. The Bill may not have
got two-third majority at the consideration
stage. The Bill may not get two-thirds
majority at the stage of amendments. But
the constitutional provision clearly says
that it should be “passed” with two-thirds
majority.

You know, Sir, as Deputy Chairman of
this House that the question “That the Bill
be passed” is put at the last stage only.

(Interruptions)

MR. DEPUTY CHAIRMAN : Order,
please.

SHRI BANKA BEHARY DAS: Sir,
whatever may be their opinion, it is for you
to givea ruling. At the consideration stage,
you only move that the Bill may be taken
into consideration. My proposition s
that a simple majority is enough at that
time. Even at the amendment stage, a
simple majority is enough.

SOME HON. MEMBERS : No, no.

SHRI BANKA BEHARY DAS : Please
hear me. I request you, Sir, to give your
ruling whether it requires two-thirds majority
at every stage. I say very strongly and
emphatically that only at the stage when
you put the motion that the Bill be passed,
two-thirds majority is required. At the
other stages, two-thirds majority is not at
all required. A simple majority is enough.
I want a ruling from you.

SHRI RAJ NARAIN : On a point of
order.

MR. DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta.
SHRI BHUPESH GUPTA : Sir, my

submission is, the point raised is a serious
point; it should be considered, Now this
point has been debated outside also. Apart
from that, I should like to make a submis-
sion to the Government in the light of the
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developments that one thing is quite clear;
that is, here is a challenge which has got
to be accepted by the jnation and on behalf
of the nation by the overwhelming majority
in Parliament. That majority has been
demonstrated even here, although we have
not got ... (Interruptions) Let me finish
[ should like to know what the line of the
Government is.

~  (Interruptions)

AN HON. MEMBER : Adjourn now.

SHRI LOKANATH:MISRA : Sir, if you
allow two Members, then you will have to
allow every Member.

Wt TR : A, 973 | & 97 ErE
T ATST O FT AT A7 W GIW 9| 9
A1 g1 feort A X T A FAr g v oA
A F AT FA O

MR. DEPUTY CHAIRMAN : g a1
Tgei AR 32 & 1+ Now, Mr. Mishra.

SHRI BHUPESH GUPTA : 1 have not
even finished.

MR. DEPUTY CHAIRMAN : Because
you sat down. ..

SHRI BHUPESH GUPTA : No, I sat
down because my friend wanted to speak.
I did not want to disturb him. I share the
interpretation of Mr. Das. This is a matter
to be considered. Apart from that, I am
certainly entitled to know, as a supporter
of the Bill, what the line of the Govern-
ment is going to be. This is very important; -
it is a matter of public importance and
national importance.

(Interruptions)

MR. DEPUTY CHAIRMAN : Please sit
down, Mr. Bhupesh Gupta.

SHRI S. N. MISHRA : Sir, some post-
defeat -speeches have been made. In fact
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they are objects of sympathy . . . (Interrup-
tions) 1 mu-t congratulate this honourable
House on th s historic victory today. The
Rajya Sabha joes up in public estimation . . .

SHRI CH,.NDRA SHEKHAR : You sit
down. '

SHRI SHEEL BHADRA YAIJEE
(Bihar) : Mr Mishra, you sit down.

SHRI CH A\NDRA SHEKHAR : I shall
not allow M . Mishra to speak. 1 shall see
that Mr. Mishra does not spcak. Mr.
Deputy Cha rman, is it the responsibility
of only Meuiibers on this side to maintamn
the decorun of the House ?

MR. DEPUTY CHAIRMAN : It is the
responsibility of all Members, not of any
particular se. tion.

SHRI CHANDRA SHEKHAR : Who
are Mr. Mishra and others to teach us
about the de :orum of the House ?

SHRIS. M. MISHRA : I am not teaching
you anythin;:.

SHRI CHANDRA SHEKHAR: I know

you are a .rong reactionary.

SHRI S. ¥, MISHRA : Why did you

interrupt m ?
!’

DR, BHAI MAHAVIR : I would request

Mr. Mishra not to make any speech now. |

SHRI S. '{. MISHRA : I am only asking
for the adjrurnment of the House which
is not only >n the threshhold of victory on
which ‘my 1onourable friend . .. (Interrup-
tions) . . . Sri Bhupesh Gupta wanted the
Prime Minister to stand, on the threshhold
of victory . .. (Interruptionsy Now the
Rajya Sabhi is in full blaze of victory, and
we are goii g now.

MR. DEPUTY CHAIRMAN : Now Mr,
Rajnarain. Mr. Dharia, please wait a
minute. You will speak after Mr. Raj-
narain.
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| st TTREw s, T § g
| Y, A A F1E w AR & 1 s, &
TR faEr oA e w g oA
A7 fagrT 79 o ¥ Y uw e 2 & AR
nF wEeAY tATee & 1 O 9 & fr g A &
Io1ar T4 g1 afew 99 fAfaw afag & a3 ¥,
#TEo Hlo UHo & AN F Y wy fawd F1 vwara
ATF /AT § 97 99 7A9 A4 A7 7 fawd ¥ 79
AT IS 97 4

9, ST g7 o 1o 5w Ay
ST T aET o wrEinA & § oow ez
9T F A ot {EFA £ qw7q1 ¢ o O
AT AT FEEdT qET & AN AfwA o an
o 9% faew g arfed A TE AwEAr
Med 1 & OF F7 g% § qa1 § 7w A feaw
T fF PR AAAE 75 @ TwR A
qria W% v faw & @A &9 g &,
fgim =T gefs, is it divisible or is it
not divisible s#&T wmwt aFmEr wwiar
| & AT AT 93

g F f g #7760 ¥/ 21 AET

|
{ afFA, oW, FATT UF HAAT =T g,
|
C AT AT

|

i MR. DEPUTY CHAIRMAN : Why do
. you want to say this ?

S CEREEW I gEE |

oY gyawefa : 9297 29 9T F7 AT A
s afwr zaF g F#fzEm

&t AT ¢ ATE § 7@ FEAT Jreal
z fr wreges s oT oo e & ford
Tt T A7 A &Y oW & afew g s
zAferd I9 9T FHTY T g7 § | AME HEF
Agel A7 & A nF A7 g 7 F ww & zfeae
FafRw@u R A FTF T A E |
FE ¥ 2 WEAT ®Y A%A & F omwEr owmy
FAF % w30
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Y AATOEN ;. AY Ig HI9F TEAE FL
for drrare a1 wiaw faq & 9 gl e 7w
F1 AW & FIE F3qeT Fez FfAwA A7 @
9 529 §1 W 37 9T gH 7 a1 ag gAn A5
g T AT A E
st gomwafa : st og &fs3, St e
T AT AT § IAF A T T FW AR
TN A |
SHRI M. M. DHARIA : Mr. Deputy
Chairman, Sir, I rise to supj o't the point
of order raised by my colleague Shri Banka

Behary Das. Under article 368 of the
Constitution, it is at the stage of passing

[RAJYA SABHA]

the Bill that two-thirds majority is required
and not at the beginning stage or the intro-
ductory stage . ..

SHRI SUNDAR SANGH BHANDARI :
You are going back.

SHRI M. M. DHARIA : The honour-
able Chairman has erred in interpreting this
Constitutional proviston. This is a matter
for this House to discuss and not for the
honourable Chairman to decide. My
friend Shri Mishra is happy, but today is
the darkest day for the Rajya Sabha. Mr.
Deputy Chairman, 1 would like to urge
upon this House to remember that from
“the point of view of the Constitution and
its interpretation, every Member shall have
the right to have his own view and it
likely that we may differ on the inter-
pretation. But there is no doubt what-
soever that these points shall have to be
interpreted once for all. The language
in article 368 of the Constitution is very
clear and it is at the time of passing the
Bill that this provision applies. 1 feel
that the ruling given by the Chair is wrong.

SHRI CHANDRA SHEKHAR 1
support the poimnt of order raised by Shri
Banka Behary Das. 1 do not feel depressed
or dejected. My honourable friends on
the other side arc feeling happy. 1 would |

e ———
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say that there is still time for the Govern-
ment to de-recognise the rulers forthwith
without any delay. The Government can
pass an order tomorrow . . . (Interruptions)
This is my humble submussion to the
Government of India that they should
immediately de-recognise those rulers. It
has been upheld.. .

SHRI SUNDAR SINGH BHANDARI :
Is it a point of order ?

SHRI CHANDRA SHEKHAR : The
President has this power and this right of
the President has been recognised by the
honourable Supreme Court in a judg-
ment . .

AN HON. MEMBER : Which judgment ?

SHRI CHANDAR SHEKHAR : I shall
give the judgment, if you so wish. The
Government of India should recommend
to the President and urge upon him to take
this political decision, as has been suggested
by the honourable Supreme Couri. There
should not be any delay for this. This is
one point. The other point is that the
work of this House should continue.

I think Mr, Mishra and Mr. Bhandari
in thé&ir enthusiasm of getting victory . . .

SHRI SUNDAR SINGH BHANDARI :
Sir, . .. ‘

MR. DEPUTY CHAIRMAN . Please,
Mr. Bhandarn . . .

(Interruptions)

SHRI CHANDRA SHEKHAR : They
should not feel that the work of this House
is over; they should not feel that the work
of this House is over and as Mr. Rajnarain
has said, the Reports of the Commissioner
for Scheduled Castes and Scheduled Tribes
should be discussed and the point raised
by...

(Interruptions)

MR. DEPUTY CHAIRMAN : Order,
please.
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SHRI CHANDRA SHEKHAR : The
pomnt raised by Shri Banka Behary Das
should be discus.ed on Monday . ..

(I w‘erruptions)'

MR. DEPUTY CHAIRMAN Mr.
Akbar Ali Khin. I have called Shri
Akbar Ali Khan .. (Interruptions). 1 have
called Shri Akba Ali Khan.

SHRI MULK « GOVINDA REDDY :
Sir, ...
(In erruptions)

MR. DEPUTY CHAIRMAN: Please, . ..

(11 ferruptions)

SHRI MULKA GOVINDA REDDY :
Mr. Deputy Ch irman, Sir...

SHRI AKBAF ALI KHAN : Mr. Raj-
narain, I will 10t take more than two
minutes.

st Temrme o dfed # wv GET ST H
T T T f

Nt Jwmwafa Y gEEw welr @ AR
1 gar fom g1 10 & 71T |3 g an &

s AT | A faage feReer 31 avg
FIA AT T T | AT gear 9 @ fF T
AT AT @1 AT & T g &8 S )
H uF 19 47 797 @R § AT AT § 96
7t ¥ @3 98 F T GAE & fad w1 wfoaey
TS R R FE T I A AEmEfF
U HAl AT BT A1 9K qA T | T qad
T faa & F g 2 fudt o ) @i F aw
§§ a0 a7 aw ¥t oz aw A 2,
o €9 7 A w71 & B | ¥ gw fawg &
AT g &1 wage fawg & & | d ggmw A
1 TH A & Y@ AT AT HIT ST
TuR AT AMEE F 7L Anrer EHfAwfEE 7
FIE A a7 T A7 77 TE AfET W AEN
F1 o gAL AW T avg g § 5 T &1
foE o @ FT 41 IR OF 9% F AEE
7 3 =9 frvaw & qafas s w4 o a2

\
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Wt %77 mET : & TEAT g AT qa-
AYUET & A 9 A= #7924 |

MR. DEPUTY CHAIRMAN
Akbar Ali Khan.

Mr,

(Interruptions)

SHRI S.N. MISHRA
being asked to speak ...

: Every one s

[(Interruptions)

SHRI MULKA GOVINDA REDDY :
Mr. Deputy Chairman, Sir

MR. DEPUTY CHAIRMAN :
Akbar Ali Khan.

Mr.

(Interruptions)

SHRT AKBAR ALI KHAN : You have

called me, Sir.
L

MR. DEPUTY CHAIRMAN : Yes.

(Intei ruptions)

SHRI AKBAR ALI KHAN : Sir, I think
when a legal or a constitutional point is
placed before the House, then it is up to
the House.® But we should consider it.
You may reject it, you may accept it or
you may modify it. But the point that has
been raised in the House . . . Interruptions?
I will not take more than five minutes.
My submission is, regarding this voting,
that we are governed by the provisions of
Article 368.

(Interruptions)

SHRI S.N. MISHRA : Sir, either the

House should adjourn ... (Interruptions)
We will not allow ... (Interruptions) 1
will make a request . .. Please adjourn the

House.

MR. DEPUTY CHAIRMAN : May [
make one point clear ? May I make one
point clear, please?. .. (Interruptions) We '
are not discussing the ruling ... Just a
minute. We are not discussing the ruling
given by the Chairman.



119 Constitution

SHRI SUNDAR SINGH BHANDARI :
Sir, when there 1s a formal motion to dis-
cuss the interpretation of an Article of the
Constitution approved by the Chairman,
no discussion or debate can start on that . . .

(Interruptions)

SHRI S. N. MISHRA : It is an aspersion
on the Chair. You are gstablishing a wrong
precedent .

(Interruptions)

MR. DEPUTY CHAIRMAN : Let there
be no discussion. I have understood the
point of order . .. (/nterruptions) Let there
be no discussion. I have understood the

point ... (Interruptions) Let there be no
discussion now. I have understood the
point ... (Interruptions) Let there be no

discussion now. 1 have understood the

point. Let mct speak first.
SOME HON. MEMBERS : Yes
SHRT AKBAR ALI KHAN : All right.

MR. DEPUTY CHAIRMAN : 1 am not
giving any ruling. 1 am olny saying that
at this moment, the point raised by Shri
Banka Behary Das is not relevant... (In-
terruptions) If they want to discuss and
debate—perhaps, the interpretation of Arti-
cle 368 might be a debatable point—but this
isnot the time. . . (Interruptions) Please . . .
This is not the time to debate the point
and the question of my giving any ruling
does not arise. If the House wants, we
can continue with the next item of our
business.

SOME HON. MEMBERS Yes ...

(Interruptions)

SHRI OM MEHTA : No other item . ..
(Interruptions) In the Business Advisory
~ Committee, it was decided that after this
Bill, these Reports should be taken up.
I request the House to take up the discussion

. on Report'...
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(Interruptions)

SHRI SUNDAR SINGH BHANDARI :
Let the Minister initiate the discussion.

SHR1 MULKA GOVINDA REDDY: Mr,
Deputy Chairman, Sir ...

(Interruptions)

MR. DEPUTY CHAIRMAN : We are
not discussing it now. At the appropriate
time we may discuss it in the House . ..
(Interruptions) Let us proceed with the next
item now.

SHRI AKBAR ALI KHAN : Sir, let the
point raised by. ..

(Interruptions)

MR. DEPUTY CHAIRMAN : Let him
initiate the discussion.

SHRI GODEY MURAHARI
have a submission to make. Shri Rajnarain
wants to take part in the discussion. Fe
has been allowed by the Supreme Court to
attend the House only for two days and he
will not be able to come . . . (Jnterruptions)
Sc’), T would request you to make a request
to the Supreme Court that ShrifRajnarain
be allowed to come and sit in the House.

: Sir, I

SOME HON. MEMBERS : Yes.

SHRI MULKA GOVINDA REDDY :
We also support it.

MR. DEPUTY CHAIRMAN : Let the
hon. Minister begin and immediately after
that, we can call Shri Rajnarain to speak.
He can finish his speech.

SHRI MULKA GOVINDA REDDY :
Sir, Mr. Goray has something to say.

SHRI N.G GORAY (Maharashtra)
Have you disposed it of ?

MR DEPUTY CHAIRMAN : This is
not relevant now.



